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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(UNDER SECTION 18(1) READ WITH SECTION 14(1) AND 15(1) OF
THE NATIONAL GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION NO. 54/2023/EZ

IN THE MATTER OF:

PRAVASH KAR MOHAPATRA
.... Applicant
VERSUS

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE &
ORS.

.... Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 8

Date — 14.08.2023.

PRAN GOPAL DAS
Advocate
12/2, Old Post Office Street,
First Floor, Kolkata- 700 001.
9830015499 (M)
E-mail- prangopaldas@hotmail.com
Regd. No.- WB/682 /1999
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(UNDER SECTION 18(1) READ WITH SECTION 14(1) AND 15(1) OF
THE NATIONAL GREEN TRIBUNAL ACT, 2010)

ORIGINAL APPLICATION NO. 54/2023 /EZ

IN THE MATTER OF:
PRAVASH KAR MOHAPATRA
.... Applicant
VERSUS

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE &

ORS.
.... Respondents
INDEX
Sl. No. Date Description of the Document Page No.
1. Counter Affidavit 1-18
2. 2014 Annexure “A” Certificate of 19
Registration issued by the Chief
District Veterinary  Officer,
- Mayurbhanj.
3. Annexure “B” No Objection| 20-25
E | Certificate issued by Chhatna
Gram Panchayat.
Annexure “C” copy of the 26-35
guidelines for the year 2015 for




poultry farms by Central
Pollution Control Board.

August, 2021

Annexure “D” copy of the
Environmental Guidelines for
the year 2021 for poultry Farm
by Central Pollution Control

Board, Government of India.

36-48

Annexure “E” Copies of the
applications by the respondent
No. 8 for consent to establish
and consent to operate under
the Water Act, 1974 and Air Act,
1981.

49-62

February 2,
2023

Annexure “F” copy of the
consent to establish and
consent to operate dated
February 2, 2023 and June 26,
2023 issued by State Pollution
Control Board, Odisha.

63-82

Annexure “G” the respondent
No. 8 regularly submits return
to the appropriate authority and
also pays taxes with regard to

operating electric connection,

83-86

Annexure “H” copy of the
Qdisha Ground Water
(Regulation, Development &
Management) Act, 2011.
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10. October 5, | Annexure “I” copy of the office 102
2020 Memorandum dated October 3,
2020 issued by the Directorate
of Animal Husbandry &
Veterinary Services, Qdisha,

Cuttack.

11. 2015 Annexure “J” copy of the|103-114
Odisha Poultry Policy, 2015

It is certified that all the documents contained in the above annexure are

true copies.

Date - 14.08.2023.

For Vene RaeQ‘h and Breeding Farm Pyt Ld.

E}E‘éﬂffgnatory

Aut
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Az § I TENEHU peE
BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

(Under Section 18(1) read with Section 14(1) and 15(1) of the National Green
Tribunal Act, 2010)

Original Application No. 54/2023/EZ
In the Matter of :

Pravash Kar Mohapatra, aged about 52
years, son of Late Harish Chandra Kar
Mohapatra, resident at Budhi Khamari,
Post Office — Bhanjapur, Police Station -
Baripada Town, District - Mayurbhanj.

.... Applicant
-Versus-

1. Ministry of Environment, Forests and
Climate Change, represented through its
Secretary, At - Indira Pariyavaran Bhawan,
Jor Bagh Road, New Delhi - 110 003. Emil

~ secy-moel@nic.in.

2. State of Odisha, represented through
its Chief Secretary, Government of Odisha,
Loka Seva Bhawan, Bhubaneshwar,
District = Khorda - 751 001, Email -

esori@nic.in.

3. Odisha State Pollution Control Board,

represented through its Member Secretary,
"’. ' .{ t& ’ Unit I, Nilakantha Nagar,

ForVencoﬂ% e:‘;lrei&ghmmm
Althotised Signatory
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Bhibaneshwar, District — Khorda, Odisha,
751 012, Email -

member.secvi@ospcboard.org

4, Regional Officer, Odisha  State
Pollution Control Board, At — Plot No. -
1602, Ganeshwarpur Mouza, Januganj,
Police Station / District — Balasore, Email -

rospeb,.balasore@ospcboard.org

5. District Collector, At - Collectorate
Building, At Post Office — Balasore, District
— Balasore - 756 001, Email - dm-

balasore@nic.in.

6. Central Pollution Control Board,
represented through its Member Secretary,
At — Parivesh Bhawan, Eash Arjun Nagar,
Delhi - 110 032, Email — mscb.cpcb@nic.in

7. Central Ground  Water Board,
represented through its Regional Director,
South-Eastern Region, Bhuyjal Bhawan,
Khandagiri, Bhubaneshwar, Odisha - 751
030, Email - rdser-cgwb@nic.in

8. VENCO Research and Breeding Farm,
represented through its Proprietor At -

%&QL:EJ{E%{E . Bakartala, Post Office — Tato, District -
- \ Mayurbhanj.

.. Respondents

For Venco Rhsear and Breedling Farm Pt Ld

uthonsec\i’%%;mfy
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COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 8

I, Vidyasagar Punja A, son of Kanthappa Punja, aged about 58 years, by
religion- Hindu, by Nationality- Indian, by occupation- Service, residing at
Plot No.- 1156, 23t Main Sector 2, Banglore, H S R Layout, Bengaluru
Karnataka- 560 102, presently camping at 12/2, Old Post Office Street, First
Floor, Kolkata — 700 001, do hereby solemnly affirm and say as follows: -

1. That [ am the Authorized Officer of Respondent No. 8 i.e., Venco
Research & Breeding Farm Pvt. Ltd., and as such I am competent and [ am
dully authorised to make, verify and affirm this Counter Affidavit for and on
hehalf of the Respondent No. 8. I am fully acquainted with the facts and
circumstance of the instant case.

2. 1 have read a copy of an application, being O.A. No. 54 /2023/EZ
(hereinafter referred to as the “said application”), allegedly affirmed by one
Pravash Kar Mohapatra, claiming himself to be the petitioner herein, on May
8, 2023. I have perused the same and have understood the scope, meaning,
contents and purport thereof.

3. 1 shall traverse only those portions of the said application, which are

%'“mmat;_erial for the present dispute. 1 deny each and every allegation made in

.8"

the sa.td application, which are not borne out of record and not specifically

admltted%‘hy me allegations which are not specifically denied by me, are

e ? ins .'
2y 's“‘-{‘ i

9 déeme”dw to have been denied by me. I have not served with any of the

Mﬁ@EWItS on behalf of the other respondents herein, instant affidavit is

restricted only to the reply to the instant complaint petition of the petitioner

For Venco Researc and Breedmg Farm Pvt. Ltd.

Althorised Ss ory
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herein and reserved our right to file supplementary affidavit as and when

other respondents severed on us in connection with instant matter.

4. Before dealing with the various allegations contained in the said

application, I say as follows:

i. At all material times, Venco Research and Breeding Farm Pvt. Ltd.,
is a company within the meaning of Companies Act, 2013 and carry on,

inter-alia, business of poultry breeding.

i, The respondent No.8 is situated in serval parts of India inter-alias
at Chhatna village, occupying a total land admeasuring about 42.12 acres.
No household or locality is situated within a distance of 2 kilometers

radius from the respondent No. 8.

iii. As such, the respondent No.8 and its poultry breeding farm is
situated outside the normal reach of the locality. Furthermore, the
respondent No. 8 provides substantial employment to the residents of that

village and neighboring villages.

iv. The respondent No. 8 was established in the year 2014. At the time
of its establishment, the respondent No. 8 obtained a certificate, being
“Certificate of Poultry Farm Registration” from the Chief District
Veterinary Officer, Mayurbhanj, for a maximum producmon iap%mt{ of 3 2

Lacs Chicks per month. A copy of the said Certlﬁcatfe 0

annexed hereto marked as “A”.

For Venco R efrcffand Breeding Farm Pyt Ltd.

A

Alithorised Sighatory
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C‘;f‘dk.f AR o
M }\per month t'I,;he maximum production capacity of respondent No. 8

;;F " I\__.-i :
For Venco arcﬂgﬁgﬁreedm Farm Pt Ltd., gz

V. Simultaneously, the respondent No. 8 also obtained a “No objection
Certificate” to install and operate poultry farm at Chhatna Gram
panchayat from the office of the Chhatna Gram panchayat. A copy of such
“No Objection Certificate” is annexed hereto and marked with the letter
“B”.

vm, “The 1n1t1&1 production capacity of the respondent No. 8 was 48,000
N W

dﬁt#w

1sm3 % “Hakhs w,per month. At any point of time, the respondent No.8

1\_;

T

had ét h‘ousgng capac1ty and/or handling a maximum of 48,000 birds.

vii. In or about the year 2014, no rules, regulations, policies,
guidelines and likewise was in existence with regard to poultry breeding
farms. For the first time in the year 20153, the Central Pollution Control
Board developed Guidelines for poultry farms, thereby regulating the

poultry breeding farms across the nation.

Viii. It is pertinent to mention herein that the said Guidelines for
pouliry farms were applicable to poultry farms having a maximum

housing capacity and/or handling more than 1 lakhs birds.

ix. As any point of time, the respondent No. 8 had housing capacity

and/or handling of 48,000 birds, which is far less than the stipulated One

{ * !‘ oy Y
and/or procuring any certificate of consent a:nd/&@r a*pprcw‘al from any

.-s
I

i

7

i

PR L L e e
i‘pé‘} L0 . o
A [

vthorised Sinatory
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For Venco J:a:dﬂand Breeding Farm Pvi. Lid.

authority whatsoever. A copy of the said guidelines for the year 2015 is

annexed hereto and marked with the letter “C”.

X. With growing poultry breeding farms, and to check and balance the
modus operandi of the poultry breeding farms, the Central Pollution
Control Board, Government of India came up with the Environmental
Guidelines for Poultry Farm in August, 2021. According to such
guidelines, a poultry farm owner handling birds above Twenty-Five
thousand was mandatorily required to obtain a consent to establish and
consent to operate under the Water Act, 1974 and Air Act, 1981 from the
State Pollution Control Board/Pollution Control Committee. A copy of the
said guidelines for the year 2021 is annexed hereto and marked with the

letter “D”.

xi. As soon as the said guidelines came into effect, without any undue
delay or latches, the respondent No.8 forthwith applied before State
Pollution Control Board, Odisha for consent to establish and consent to
operate under the Water Act, 1974 and Air Act, 1981. Copies of the
applications for consent to establish and consent to operate under the

Water Act, 1974 and Air Act, 1981 is annexed hereto and marked with the

letter “E”.

Pollution Control Board, Odisha, the petitioner ﬁled Aary apphcathn before-

a‘_

AERENE

[

Authorsed Sidnatory
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this Hon’ble Tribunal, being O.A. No, 158/2022/EZ, inter-alia, against the
respondent No. 8 herein, thereby raising various false and frivolous

allegations against respondent No. 8 herein.

xiii. This Hon’ble Tribunal constituted a committee comprising of senior
officials to carry out inspection of the site in question in the said
application. Accordingly, the said committee submitted a report,
wherefrom it evinces that a poultry farm in the name and style of “M/s.
Venkateswar Hatchery” was running its business and not “VENCO

Research & Breeding Farm Pvt. Ltd.”.

Xiv, It was observed by the Hon’ble Tribunal that O.A. No.
158/2022/EZ was filed in the most casual and irresponsible manner as
such, O.A. No. 158/2022/EZ was dismissed with a cost of Rs. 2000/~ to
be deposited by the petitioner herein with the Registrar of this Hon’ble

Tribunal along-with the liberty to file afresh.

XV. Pursuant to such liberty, being granted by this Hon’ble Tribunal,
the petitioner herein again filed the instant application thereby raising

false and frivolous allegations against the respondent No.8 herein.

xvi. 1t is worth mentioning that long after applying for consent to
establish and consent to operate under the Water Act, 1974 and Air Act,

1981, the State Pollution Control Board, Odisha issued the p0p§gn};o
establish only on February 2, 2023. Consent to operafé has also beéri’

LT R

issued by the State Pollution Control Board, Odisha. AI___cofsp_yj_Iof-."t-_h._taf_-,.siaid PR

NN -
Y 10 Qﬂ anil Bress
B ¥

Avthorisect Signatory
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5.

consent to establish and consent to operate is annexed hereto and

collectively marked with the letter “F”,

According to the Central Pollution Control Board, the respondent No. 8

is classified as a medium poultry breeding farm. The respondent No. 8 is

running its poultry breeding farm in accordance with the guidelines of the

Central Pollution Control Board. The same is also evident, inter-alia, from

the following:

For VencolReseach and Breeding Farm Pt Ui

i.  The respondent No.8 maintains good ventilation and maintains free
flow of air across the bird cages. As such, no odour or foul smell is

emitted from the said bird cages causing environmental nuisance.

ii. The litter of the birds are collected below the bird cages directly on
the floor. After collection, the same is given to nearby farmers as free of

cost for using the same as fertilizers for their crops.

iii. The litter of the birds are protected from run-off water and from

unwanted pests/insects.

iv. After completion of the laying cycle the birds housed are then sold

to the vendors for meat and the litters are removed every once a year.

v. The respondent No.8 have two diesel fired incinerators / chimney
for disposal of dead birds, hatch waste, etc. The dead Q“Edﬁ,{ﬂgg ﬁhells,
.}

etc. are packed from the shed and are transferred to the chlmney by a
g 4 i

Authorised¥ignatory
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For Venco Rejearc and Breeding Farm Pt Ltd. ’

trolley, where the same are burnt to ashes inside the

incinerators/chimney.

vi. The incinerators/chimney area is thoroughly disinfected and white
washed with lime on a regular basis. The respondent No.8 maintains all
norms of waste disposal and thoroughly disinfect to avoid any

contamination in and around the farm maintaining proper biosecurity.

vii. The poultry housing is sufficiently ventilated for allowing sufficient
fresh air supply and to remove humidity, dissipate heat and prevent

built up of gases such as methane, carbon dioxide, ammonia, etc.

viii. The respondent No.8 periodically spray disinfectant and pesticides

to control flies, rodents, mosquitoes, etc.

ix. The poultry breeding farm is situated at a distance 2 kilometers
from residential zone, 1.5 kilometers from water zone, 16 kilometers

from National High way and nearby rural roads.

hereto and marked with the letter “G”.

dthericnd Signatary

S
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x. According to the Odisha Ground Water {(Regulation, Development &
Management) Act, 2011, livestock activities is under agricultural use
and it is exempted from No-Objection Certificate from Central Ground
Water Board. Copies of the relevant document is annexed hereto and
marked with the letter “H”. It is stated that the Directorate of Animal
Husbandry & Veterinary Services, Odisha, Cuttack by an office
memorandum dated October S5, 2020 recorded and declared poultry
farming and poultry industry as “Agriculture” sector. A copy of the office
memorandum dated October 5, 2020 is annexed hereto and marked
with the letter “I”, Furthermore, Odisha Poultry Policy, 2015 states
poultry farming to be an agricultural sector. A copy of the Odisha

Poultry Policy, 2015 is annexed hereto and marked with the letter “J”.

6. Save and except what have been stated hereinabove, | deny each and
every allegation contained in the said affidavit, as if the same are set out
hereinafter and traversed in seriatim. Allegations which are not specifically

denied by me, are deemed to have been denied by me.

7. Without prejudice to the aforesaid but strongly rely thereon, I now

proceed to deal with the allegations contained in the said application.

8. With reference to allegations contained in paragraph 1 of the said
application, it is denied that the applicant is a conscious citizen or a political
leader of the locality, as alleged or at all. It is denied that the applicant is

concerned with pollution caused due to poultry farm in the name of breeding

For Venco R eamiﬁamd Breeding Farm Pt Ld,
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farm without having any clearances from the State Pollution Control Board,
as alleged or at all. It is denied that the applicant is approached the Pollution
Control Board for appropriate actions against the defaulting unit, as alleged
or at all. It is denied that illegal farms are being operated for years under the
nose or connivance of Regional Officer, OSPC Board, Balasore or Member
Secretary, OSPC Board, as alleged or at all. It is denied that Regional Officer,
OSPC Board, Balasore or Member Secretary, OSPC Board has knowledge or
has been informed about the illegal operation of the farm, as alleged or at all.
It is denied that Regional Officer, OSPC Board, Balasore or Member
Secretary, OSPC Board chose to remain silent against illegal operation or
involvement of their officers, as alleged or at all. It is reiterated that the
respondent No.8 had obtained necessary certificate, approval from requiring
body before commencing its poultry breeding farm. Save as aforesaid, all

other allegations are denied.

9. With reference to allegations contained in paragraph 2 of the said
application, it is denied that activities of the poultry breeding farm of the
respondent No.8 creates farm pollution in the locality, as alleged or at all. It
is denied that information with regard to alleged farm pollution was made to
the local authorities by villagers or that the officials of the State Pollution
Control Board had also informed of such alleged farm pollution, as alleged or

at all. It is denied that officials remained silent to alleged illegal activities-of.

the respondent No. 8, as alleged or at all. Save as what Wou]:d appear fromf’

ey " P
. @, : L : : ' R 4}93

For Vence searsﬁnd Breeding Farm Pvt. Utd,

hthorised Sighatory
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records, all other allegations which are contrary thereto and/or inconsistent

therewith are denied.

10. With reference to allegations contained in paragraph 3 of the said
application, save as what would appear from records, all other allegations
which are contrary thereto and/or inconsistent therewith are denied. It is
denied that from the date of operation of the farm local area has been
polluted because of the dead birds or that due to the said reasons the nearby
villagers are not able to breath properly because of foul smell, as alleged or
otherwise or at all. It is reiterated that respondent No.8 have two diesel fired
incinerators/chimney for disposal of dead birds, hatch waste, etc. The dead
birds, egg shells, etc. are packed from the shed and are transferred to the
chimney by a trolley, where the same are burnt to ashes inside the
incinerators/chimney. As such, question of pollutions due to dead birds
does not and cannot arise. It is denied that due to the operation of farm of
respondent No.8 the people of the nearby villages are suffering from many
diseases like irritation or vomiting or that the number of malaria patients
have increased due to increasing mosquitoes, as alleged or at all. Save as

aforesaid, all other allegations are denied.

11. It is stated that the respondent No. 8 have dedlcated electnc connecnon

m The

diesel consumption of the generators varies w1t1‘”1 change 1n chmat1c

and transformer for the purpose of operating. m

' w;‘»f et E
conditions. It is further stated that the respondent No: 8 regular}yé 2 by

return to the appropriate authority and also pays taxes with’ rega_rdn to the

_’;.- %ﬁ’ gy 7 \
For Venco Resdlrch a(Ej g@?j&m L L ii
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same. It is stated that the poultry breeding farm of the respondent No.8 is
situated 2 kilometers away from nearby locality, as such the said allegation
do not have legs to stand on, It is further stated that disinfectant and
insecticides are being sprayed periodically in and around the poultry
breeding farm of the respondent No.8, as such, allegations that mosquitoes
had increased does not and cannot arise. It is denied that villagers have
given in writing to the Regional Officer, State Pollution Control Board,
Balasore or Member Secreatry, OSPC Board to take action against the
respondent No.8, as alleged or at all. The respondent No.8 deny the veracity,
validity, legality and existence of the letter being Annexure 2 of the said

application. Save as aforesaid all other allegations are denied.

12. With reference to allegations contained in paragraph 4 of the said
application, it is denied that the villagers are suffering because of the fact
that the farm is throwing away the dead birds here or there for which the
local dogs are taking them or moving inside the localities or are also
throwing away here or there for which the local ponds or all water sources
are being polluted as result domestic animals are also suffering with many
diseases, as alleged or otherwise or at all. It is reiterated that respondent No.
8 have two diesel fired incinerators/chimney for disposal of dead birds,
hatch waste, etc. The dead birds, egg shells, etc. are packed from the shed
and are transferred to the chimney by a trolley, where the same are burnt to

ashes inside the incinerators/chimney. As such, questio__n.{_:'df’-- ollutions due

For Vanco Reyearch @d Rreeding Farm Pt Ld. _-';' BEETRE
. b

A thoriéed ;;%zry




14 132

to dead birds does not and cannot arise. Save as aforesaid, all other

allegations are denied.

13. With reference to allegations contained in paragraph 5 of the said
application, it is denied that farm is drawing huge quantities of ground water
without having any clearances from the Central Ground Water Board as it is
being used for Industrial Purpose or that in summer season local people are
facing water scarcity or the entire agricultural activities are affected, as
alleged or otherwise or at all. It is stated that in terms of Odisha Ground
Water (Regulation, Development & Management} Act, 2011, livestock
activities is under agricultural use and it is exempted from No-Objection
Certificate from Central Ground Water Board. It is stated that the
Directorate of Animal Husbandry & Veterinary Services, Odisha, Cuttack by
an office memorandum dated October 5, 2020 recorded and declared poultry
farming and poultry industry as “Agriculture” sector. Furthermore, Odisha
Poultry Policy, 2015 states poultry farming to be an agricultural sector. As
such, the question of the respondent No.8 not having requisite permission
from Central Ground Water Board does not and cannot arise. Save as

aforesaid, all other allegations are denied.

14. With reference to allegations contained in paragraph 6 of the said
application, save as what would appear from the records, allegations which
are not borne out of records are denied. All other alIeganns whlch are

contrary and/or inconsistent to records are denied. It is’ sth%ed that on> o

perusal of the RTI reply annexed at page 23 of the saud applicatlon, the &

For Venc se%ih and Breeding Farm Pt Ltd,
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respondent No. 8 is shown to come under the purview of Agricultural sector.

Save as aforesaid, all other allegations are denied.

15. With reference to allegations contained in paragraph 7 of the said
application, save what would appear from records all other allegations

contrary thereto and/or inconsistent therewith are denied.

16. With reference to allegations contained paragraph 8 of the said
application, it is denied that the burial method as laid down in the guidelines
is not strictly followed by the respondent No.8 or that no dead bird pit has
been put inside the premises or that the dead birds are thrown here or that
as a result of which the ground water gets contaminated or that the unit
does not meet the criteria fixed by the Central Pollution Control Board, as
alleged or otherwise or at all. It is denied that no clearances from the
pollution control board has been taken by the respondent No. 8, as alleged
or at all. The respondent No. 8 deny the veracity, validity, legality and
existence of the RTI reply dated January 9, 2020 at page 39 of the said

application. Save as aforesaid, all other allegations are denied.

17. With reference to allegations contained in paragraph 9 of the said
application, save as what would appear from the records, all other
allegations which are contrary thereto and/or inconsistent therewith are

denied. Without prejudice to the statements made hereinabove but strongly

relying thereon, it is stated that as a when the respondent NoSwasa{eEili}l ed __

e

to obtain the consent to operate and consent to establisl&;-’-"‘"'ﬁth 1 espondent

PR R T T

For Venco Regaarch @d Breedling Farm Pvt, Lt

Autherised Sighatory
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No.8 duly applied before the appropriate authority for the same. The
appropriate authority also issued consent to establish and consent to
operate had been obtained. As such, the allegation of the petitioner with
regard to not obtaining the consent to operate and consent to establish do
not have any locus and is incorrect. It is denied that the respondent No.8 is
operating its farm without following the guidelines, as alleged or otherwise or
at all. It is denied that Regional Officer of the State Pollution Control Board
remains silent or that the local people are suffering from many diseases
because of the operation of the farm or that the villagers have made
complaint to the Regional Officer of the State Pollution Control Board on
September 235, 2022 allegedly requesting to take actions against the farm, as
alleged or at all. The respondent No.8 deny the veracity, validity, legality and
existence of the letter dated September 25, 2022, It is stated that as the
respondent No.8 is not violating any rules or regulations or guidelines of
poultry farm, the question of not taking any action against the respondent
No. 8 does not and cannot arise. Save as aforesaid, all other allegations are

denied.

18. With reference to allegations contained in paragraphs 10 and 11 of the
said application, save as what would appear from records and what would

borne out of records, all other allegations contrary thereto and/or

tion &

inconsistent therewith are denied. It is denied that alleged polIu

1

P B
Wt T

area is a continuous process of violation of environmental guidelines.

E

: i e PR
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For \bnco Esearch ang Breeding Farm Pt Ltd

A
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19. It is stated that the respondent No.8 is running its poultry farm strictly
in consonance with the various rules, regulations, guidelines of the various
appropriate authority including the Central Pollution Control Board and the

State Pollution Control Board.

20. The petitioner with an intention to spite the respondent No. 8 in the
eyes of the society and to fulfil his grudge had filed the instant application.
The petitioner being a political leader having high handed ness is trying to
disrupt the peaceful business of the respondent No. 8 herein. The said
application is motivated and lacks any cause of action. It is only to get fame

at the nearby villages.

21. In such circumstances, it is submitted before this Hon’ble Tribunal that
this Hon’ble Tribunal may be pleased to dismiss the instant application with

exemplary costs.

22. That the statements made in paragraph Nos. 1 to 18 are true to best of

my knowledge and the rest are my humble submission before this Hon’ble

H/L . LLLW)/

ljeponenty

Tribunal.
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£k,

VERIFICATION

I, Vidyasagar Punja A, am the Authorized Officer of Respondent No. 8 i.e.,
Venco Research & Breeding Farm Pvt. Ltd., and as such I am competent and
I am dully authorised to make, verify instant verification for and on behalf of

the Respondent No. 8 and the Statement made in the paragraph No. 1 to 18

:

are true to knowledge and belief and rest are respectful submission before

H

this Learned Tribunal. _' vl IR

I this verification at my Advocate’s Ofﬁce'éin}@}{this dayf’&if I(August 2023.

i
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A n’
J ) DEX WL — A ,
OFFICE OF THE CHIEF DISTRICT VETERINARY OFFICER, MAYURBHANJ
PHONE- (06792) 262728, FAX- 262782 I q
CERTFICATE OF POULTRY FARM REGISTRATION
ORDER Ne. 2% irpvomsls DA 10"!]&@1 L4

certified that the Poultry Breeding Farm of M/S Venco Researcn anc Breeding Form Pyt Ltd., At/pe- Chhatne, F.5.

rbhany is hereby regstered o5 a Pareat Chicks Supplying Unit that have the existing

- Rasagebindapur. Dist.-Mayy
lay 28000 and a hutchery wih the chicks production copacity of 3.2 lakhs/

T ".: )4
A
Chief District Veterinary Officer,
Mayurbhan] Ghief B, tesadnedy RTINS

: - mhayrfitian] (5 tada
292 2R ) /s covo. MBI/ DT 224 91 204

’d . ) - .
cer/ AVAS, Rasagobindopur for information and necessary action.

capecity to broed 13,0007 grow 7500/

month bearing registration number “GPB- 01" with the CDVO, Mayurbhanj.

"
+femo No.
Copy forwarded To the Block Veterinary Offi

c’?"‘f P R
Chief District Veterinary Of ficar,

o Mayurbhan} .
Mems No. 9—%@? 4/ COVO. MBI/ DY ':lD\JI-m- 261y
n and necessary oction.

Copy forwarded to the Sub- Divigisnal Veterinary Officer, Baripoda for informafio
>

- - ’;‘ ? R n;’-
Chief Bistriet Vieterinary Officer,
Mayurbhon)

b
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The Generai Manager :
Vencco Research &Breeding Farm Pvt. Lid. .
Ref:  LoterNpVRB — 11-12/001 dt.15.10.2011 S i

Sub: No objection Certificate.

f

Dear Sir, .
With reference terthe above cited letter | the Sar;a%mch on betid

Res earch Farm and Haichery at our (,hhatna Mfauza A copy af th_' o

resolutlon taken o, dtﬂ?— (2~&Df,!,also attached Hierewith for - yaur
information. . o ; 1
Thanking you
) Yours faithfully - :

Sarpanch '
Cth'hatna GP.
;» r—‘,"fs

_‘\-u?*

F
7
!

z:g
“ "‘f‘él
LY
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1fn 1\3'41“} !

Sub : Discussion ragarding, “No'objectian: Cartlﬁqat
e - - gfihfe%umg‘r*@?%gﬁd *Parent. Braséing“&nd -_
Hatchery".

7,
s
o

After thorough i iission - regardm - the -lettar at:
ch; Ag ) L1 the rey

'_rth'e nmeetmg an'dgf

ERRR ORI

F’oultcy @mnd B .
Panchavaid .
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On dated 28/12/2012 under the presidency of Chhatna GP Sarapancha Mr.

Manoranjan Murmu a meeting was held along with all the GP ward members

/members. In presence of all the this GP clearance proposal has been read in

front of all and every ones consent on this proposal has been taken.

Present members

Sd/- 1.
8d/- 2.
Sd/- 3.
3d/- 4.
Sd/- 5.
Sd/- 6.
sd/- 7.

Rabi Bhakta (W. No-11)
Tualsi Marandi

Shree Shyam Charan Tudu
Sagar Murmu

Krupa Bhakta

Ratnakar Mohanta (W. No-2)

Sd/-

Manoranjan Murmu

In the presence of all the members it has discussed thoroughly that under

Chhatna GP..........

e e o S AR e e e e
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..... in Chhatna Mawja a new farm named Venco Research and Breeding farm will
establish and it will not hamper or put any bad impact to any resident, school,
hospital and the entire area of Chhtna GP, because it is nearby forest and

suitable for farm. This proposal is agrerd Ly eviery member and accordingly the
resohution has been passed.

Lastly the vote of thanks has been taken and the meeting is closed.

Sd/-

Manoranjan Murmu

143



144
ﬁh*ﬁm ‘e’
éPCB Approved Guidelines for Poultry Farms

(No. B-4032/PCI-SS1/Poultry/2015 dated 20. 10.2015)

IMENTAL GUIDELINES FORPEIDLERN SR . 26

1.0

1.1 Fencing and Greer Belt Development

The poultry farm should raise green belt aff appund “he Bamery with
minimum of two rows spaced apart of not more Hiam 3.m

. The pouttry famm should be fented with barbyatt-wite. / TIRse s

a helght of 1.5 m-with a-pproprtétely securedientrance sn

2.0 Air Emission { Includes gasedus emission, Qo and Dust

2.1 minimization of-odour / gaseous pollyinripioble
- Ensure proper ventllatioh and free ﬁtﬁm af alf ehEY TN
_ coltection points to keep Ill dry
Protectsmamtire from quanted pestsxm
» Protect rivanire from run ff water anid, &b
cdours fn gtorage: plts

» Design, construct, operate and mairtax waa‘tasm,gams
to contain all manure, litter and washiHgs:

Collect cefcasses pro ptlly' on regular Hasls and ¢
apprapriately without d m'aglng thea env{mnmenu
2.2 Feead Mills

. The feed milf and godown should be lﬂmﬂ o Wl@ ﬁ
ground- prefierdbly near the entrance to thig fawm and lsuks
other poultry sheds. -

. It should hawve a:-separate entrance and exit-without-cHlsRrbassiig
Internal powlny farm roads,

entrance cortrol gate
4. Floor of the feed miil and godown should: Y& Glingreres, -

rodent/vermdn proof and raised above tha gmmmﬁ {gﬂ@ by &
mintmum of 2-feéet.
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5. Should haveadequate fire and other accldenk m pm[m _
6. Al feed ingredientsshould be stored om Pallgs
facltitate &asy detection of leakage and - HieiEng,
moisture from the ground.
7. Dust collegtor system shiould be Ihstalled I tBefded
8.

All the workers working In the feed mill shiid be wrevliqﬂ vt ek
masks.

9. Avold pest Infestation of stored feed tnaredisnts By -
inspectioh and following prompt lnterventigm,;!

10. Never store pesticides and otheq polsonous wintedals iy ERad EaitE
or feed mukdag premises. '!

11, Provide exelisive storage faclllty, within fisaf plamgfon fesadiitives

fike hitamiing, minerals etc., ; |

12, Always store finished feed In éovered contaipers:and; tryta ﬁli K E‘w
sheds for distribution to blrds in specially wiade cloged: JEHuEry
trucks avelding baggage and Its leuse.

13, Never store finished feed In hheds for rmigie: thah (he curkik dags
requirement.

14. Prevent: ntepaction of feeds \qlth wild bivds, rodants, pests: tlesatu
as & measure. of food safety apd prevention mlaread ofdiseases:

15, Avoid splilages to limit wastIge and discaizgage habitation. Wepess
and rofents

16.Obserye sanitation and cleanliness as 2 rotfine irensureidusityand

fewtaﬁﬁsed grains
st of solid wastes (Solls WRESES GoRtalng BN
Matmm aads #iachery Debris)

General: |

Plage primary importance to minimizeidaste geneiratiominide i
farm management schedule,

Propériy collect, sort, treat, transport amd uﬁ[ﬁbekﬁhm

Always balance land appiication of aiiste. o afﬁél
reguirements of soil and crop f

2
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Keep mamnure dry and avold wet spotsfpaiehes
. Store manure properly by foilowing HpropniaEs
technologles like composting

Redace mortalities on farm by prop&f aRIBTAL e AN SHEEE
preverition program

+ The products-frgm the rendering plantidsh e fise

; g s} Saad
» No open burning or indiscriminate duwmpitey ©f "aﬁ‘if'- ‘Eﬁ"ﬁ&‘i

feathers / offal’s, unused materals like Utten / emply gumniey: 7
conta#tners €tc. should be\ adopted wWiffdR oF ol

Tt s ﬁwm
premises
» Use rellable optlons for col\ection, storage; Sranspartaud df -
of dead blrds '
A
'%
Dead Bivds Disposal 11 ) *
a) Buial .-.L
i. The dead Blrds arising fro day to day farm activity Wﬁﬁ

separated from other live brds promiptiy &hd shoiild B S
closed egntainers \ disposed |off within 24 Hglits by Ih“g, oy h
the appupriate disposal meth ds “

2. The dead Bled burlal pit should be of 3 g4 ym dy-deply au @gﬁm %)
m didmeterand located above mintmurm of 3imfrorive Gholibid WaEer
table.

3. The degad bitg burlal pit should' be provide with: 3 verminily @
cover made up of wooden / metal / congretesk

gt R
Iid of proper size for day to day dropping ofcarcasses.

4, When the @it Is full, 2 compacted soll GaEr: of W . ﬁm E"E
provided #ith the top of the covered soil sl mbuve thesawoumnd
5. The distineebetween any two burlal pis gould ot be
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1. The Eﬂmﬁm@ facilfity should not be locaEsis mm? Lmﬁ@-:jl e il
nearest dwliiiigiand 100 m from any well o WphErCDLrEe

The capagiky of'ithe composting faclilty mus&ﬁieé sﬂ?ﬁlﬂlm@ﬁ& hafﬁiﬁiﬁ m
avérageJnsitatitles on the farm.

3. The #guf #f THe domposting fann|wushoum B Mma 4
conaneted.

lhg: fagility should I?e Isecum:@ﬁmt[ limke : maﬁhsﬁ’ﬂ Sl
raised tﬂ & lelght of 1.5 m above the gmmada ST A5 - B M

predation by stifaw dogs etc. .
gojo .} mmm of smailer aﬂd Ilarger
wii-eehange within the mixture.a'an

egplientiof the composting plie shatﬂdﬂk&w arﬁ'
Mare&ﬁaméﬁhts&mav result In u::cicuj ~ '
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2. The incinerator capacity should be of sufficlent: size saghy thal g
burnt carcasses«are left In a day's operatlon.
3. The gulde fimes and standards pre.scrlu‘,"":'_:___, igar Bt

}n&pmmeaﬁta ﬁmmﬂaeted clay | o
2. The Rﬁﬁ&' # m.’"’"”""m,storage dumbs shoum'ﬁ'”"""" 3 i i e

DIEEI\BﬁE !‘ skl
falilag ot

5. Store mapyre groperly by foll‘ow!ng aplgrgmg‘fj;;;;w"}"
tike- cormpastivig.

sof Panure:




i
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6. Efforts may be made to Utllize Manure for Blogas Generation

C Hachery Waste Management:

« Efforts may be made in converting the shells to anlmal feed to.
supply as a source of calcium, especially for pouitry feeds,.

»  Extrusion with soyBean meal can be used to rnake a s_h-.el_jl‘?,.;f"hﬂﬁ:ﬁsjhﬁt?ﬁ
meal.

Un-hatched eggs should be dispnsed of by composting or by
rendering at a byproduct plant, It can also be processed by
extruslon with soybean meal to be used as hatchery mgal fn pet
food manufacturing. '

4. Waste water Discharge

The waste water generated from the cleaning operations. {after each
batch removal) should be coliected In appropiiate holding tank and ‘plat
to use In the green belt,

» Process for treatment and disposal of effluent

» - Proper drainage / outlet for collection and discharge shouid be
provided for storm runoff / discharges {from the farm.
Improve drainage, reduce standing water aﬁhd water ditches to
control mosquitoes and flies
Reduce water use and spills from drinking devices by preventing
overflow or leakages and using «allbrated, well-maintalned. seglf-
watering devices;
« Installation of vegetsative filters (reed filters) and surface water
dlvefsions to direct clean run offs around areas containing wastes
will help. in decreasing spread of pollutants
Use of pressure pumps, hot water or steam In cleaning activities
instead of cold water and plain water scrubs can tramendously
Improve sanitation and reduce the guantities of washwater
effluents conslderably TSNP

&
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farm or olitside the farm boundary..

Implement buffer zones to surface Vﬁ‘zﬁ‘tﬁr ‘hﬁﬁlgsg_‘
to loeal: condltions and requirements,; Bl avaidriantishs
manure-within these areas.

i
b

5. Good House Keeping Practices In E ouitry Fasms

The foliowing geod: Management Practices shodid e apraqﬁl,__,___
Farms

| A

a) Control of Fles in Poultry !Farms: A ]‘mjegrated ]
ensures the proper treatmeq't and disposal
ventliation of sheds, control of temperattiﬁe; good. ssa_‘.
repairs of Ieaks, avoldance of feed spllls, ,,p ]

b) Contnqi E '_‘__,‘_'gntsb Monltorlng‘ should be ypdr
g 08 odent problem, rThs melho.ds 1% )
> PERSIEstan ) Trapping j)Glue boards HAlSBwakIf
v)RapId AHREAoXIC baits and'vl) Tracking“pawder:

> The leading and unloadlnj; operations 5N & _
» Should have adequate fire and other aggifentsafely

c) Efficient'Fesd:Management Practices

* Avald exposure of feed and feed Ingvedients to. «ra‘illa};fmii:gf
flies: and pests

* Enstire.proper storage of feed and Itsfanspont
+ Avgidrreuse of used feed bags )
Keepjﬁeder equipment always cleari

seaﬂﬁw and- environment
» Propenly. balance the feed for megting. the: pigd
requitrements '
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Never store finished feed .in
sheds for more than the current days requirement

« Avold overages/excess nutrlents,

Match feed formulation to the speclfic nutritional requirements of

birds like growth, preduction, breeding atc.

+ Balance properly the energy: protein, calglums p;hggaﬁnﬂy i,
Lysine! Methlonine, Manganese: Zinc: Selentum ratips: e

+ Use enzymes, amino aclds and gut modiflers etc, for -:enha-mimrgg
feed utilizatlon and nutrlent sdsorption

« Ensure proper balancing an{j mixing of trace eiements Jike
vitamins, trace minerals, amino acids and other feed additives

» Accurate weighlng and proﬂer distribution of feecf to  aunid:
wastage :

. Alw:a'ys use quallty, uncontamlhated feed material

.

Implement a comprehenslve nutrlent. management plan: for the
entire farm

Maintain records for feed issues and consumption of water and
feed on daily basls '

* Provide good quality drinking water

+ Deliver safe water to birds without exposure to cobtamiinants —
nipple system Is best compared to open dispenses,

« Avoid spillage or Ieakage of water on the farm

+ Prevent Interaction of feeds with wild blrds, rodents, pests, flies
etc; as a measure of food safety and prevention of'spread- of
diseases.

.

Observe sanitatlon and cleanliness as-a routine to ensure-qiizlity
and safety of feed yralns.

d) Good Pest Management Practices

Ll

Design and construct al! pouitry structures to keep 8ot pests
» Implement integrated pest control and: managemam,ﬁ@
pests and limit pesticide use on farm

151
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+ Use predators to control pests . \-‘
+ If pesticides are used foliow the cﬂ”mece dosesr THekhady wf
+ Conslder muatlng the generic contentS’QfE'“ v

up of resistance in the target pest
* Avold use of pesticides that fall under Haggrdéus clgss
Always follow label guldelines for dose :apphcatiin BHg
precautions while mixing, transfer ané: applica
should be undertaken by tralned Persois: s well Yot
well lit.areas.

+ Never store pesticides and other p&[&‘mm@s matenaiein g
plants-or féed making premises.

* Avold contamination of 'reed, water and- other fapd matanal
including tieir equipment With pesticides,

+ Store pesticides always In their orlgimal contalmer 8t exelisiusly
dedicated place and kept under lock andikey i

«  Propeply. evaluate the e}ffe‘ctlveness of Pesticide ahid ts Porenual
enviremmental Impacts before applicatign

»  Never use pestlclde contalners for any hﬁr usesaii Shstis e

enumerate the poultry farms, thelr size and mature of- ﬁpﬁm 42;3%, i
following are regafmmended:

*

« The hakthen & pigtor
operafion, feed milis of any capacitw% tl'i'_’emg__ ;
farms Which are handling more than. 5/800 -blil'd, @
on any sihgle location need to be gok; ggg{g;ered/ Ly

®

9 | C?“. g vt 0 L ey

. / "'"\: e"r
\(} \,,m‘w;,..w-“’j&gj./f” _
Sy
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+ The poultry farms which are handiling 1 0@;,@“ ar maﬁgbiﬁdgaf»a
glven time In single location need to appkpadh Staté B m £
Control Board to obtaln necessary Consent for Operation urider
Water Act, 1976.

Siting Criteria ( For New Poultry {Farms)
1. The poultry farm should not be Ié)cated within

« 500 m from residentlal zone |

» 200 m from major water cour&e like River, Lake and Canéls

« 500 m from any major drlnklng water reservoir o X
slde. |

. 100 m from any drinking w;atcf.r source like wells, summerstorages
tanks, otiver tanks '_ \

« 500 m from nearby poultry, dairy or anothér fii?s‘éfésméki @Et?&i'“"
or industry '

« 150-200 m from National Hjghway (NH)

« 100 m from State Highway (SH)

» 10-15 m from rural roads/lt}ate'rnal roads/itage pagdandis.

2. The paultry sheds: should not f:e located wititin:
« 10 m from farm boundary
3. The poultry sheds should be posltionecL .

+ on East to West-direction

+ at least 2 m above the water table

» atleast 0.5 m above ground level

Al Tﬁ-{ ;)
SN
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[ F R SRR
| QE Rows, LA VTR ;ﬂ"*f;!
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Central Pollution Control Board
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1.0 Background

Guidelines for Poultry farms were developed in the vear 2015, which was applicable to
poultry farms handling above 1.0 lac birds. As per CPCB8 classification of industrial sectors,
‘Pouitry, Hatchery and Piggery’ are categarized into 'Green’.

In the matter of O.A. No. 681 of 2017, Hon'ble NGT, passed the following order on 16"
September, 2020:

... Accordingly we allow this application and direct CPCB to revisit the guidelines for
categorizing the poultry farms as Green category and exempting their regulation
under Air, Water & EP Act. CPCB may issue fresh appropriate orders within three
months and in if no further order is issued, all the State PCBs/PCCs will require

enforcement of consent mechanism under the above acts after 01.01.2021 for al
Poultry Farms above 5000 birds in the same manner as Iis being done for farms
having more than one lac birds. Tilf then, even without such consent mechanism,
the state PCBs/PCCs may strictly enforce the environmental norms and take
appropriate remedial action against the any viclation of water, air and soil
standards statutorily laid down.”

To comply with the Hon’ble NGT, CPCB has constituted an Expert Committee comprising
members from Department of Animal Husbandry. ICAR-Directorate of Poultry Research,
Shri N.K. Verma, Ex. AD, CPCB, Haryana State Pollution Control Board, Tamit Nadu State
Pollution Control Board & Central Pollution Control Board.

2.0  Poultry farming

Pouitry farms refers to breeding, hatcheries, layer and broiler farms. Poultry farming is the

rearing of domesticated birds such as chickens, turkeys, ducks, goose etc. for the purpose

of farming meat or eggs for food. Chickens raised for eggs are usually called laying hens

or layers while chickens raised for meat are often called broilers. Chicken are most -
numerous and popular domesticated poultry species, while other species, e.g. duck, goose ‘
form a very small proportion of activities in comparison. Poultry farming in India has
witnessed a spectacular growth and transformed itself into a vibrant agri- industry. The

leading states having poultry farms are Tamil Nadu, Andhra Pradesh, Telangana, West

Bengal followed by Maharashtra, Karnataka, Assam, Haryana, Kerala and Odisha,

As per the 20™livestock census carried out by Department of Animal H usbandry & Dairying,
Ministry of Fisheries, Animal Husbandry & Dairying, the state-wise number of pouliries

(birds) are given below: Ly
SI.No, States/UTs Nos of Poultries :
(birds) in millions . | -~ 1,
1 Andhra Pradesh 107,863 =
| 2 Arunachal Pradesh 1889 " Hon
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= 3 Assam . 48.712
4 Bihar State 16.525
5 Chhattisgarh 18.711
6 Goa State 0.349
7 Gujarat 21.773
8 Haryana State B 46.24
9 Himachal Pradesh 1.341

10 Jammu & Kashmir 7.366
11 Jharkhand 24.832
12 Karnataka State 59.454
13 Kerala State 29,771
14 Madhya Pradesh 16.659
15 Maharashtra 74.297
16 Manipur - ’ 5.897
17 Meghalaya 5.379
18 Mizoram 2.047
19 Nagaland 2.838
20 Odisha - 27.439
21 Punjab ’ 17.649
22 | Rajasthan 14.622
23 Sikkim State 0.580
24 Tamil Nadu 120.781
25 Telangana State 79.999
26 Tripura 4.168
27 Uttar Pradesh 12.515
28 Uttarakhand 5.018
29 Woest Bengal 77.322
30 Andaman & Nicobar islands 1.289
31 Chandigarh 0.048
32 Dadra Nagar Haveli 0.089
33 Daman & Diu 0.018
34 Dethi 0.043
35 Lakshadweep 0.226
36 Pondicherry 0.236
Total 851.809

3.0 Poultry Farming Process

The poultry farming consist of the following unit operations,
» Breeder Farms (Breeding)
» Hatchery Farm {Haiching)
¢ Layer farm &
¢ Broilers
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3.1 Breeder Farms(Breeding) 40

Breeder farms specialize in the production of fertilized eggs for either broiler or egg
production. Specific ratios of male/female breeders are used to ensure the fertility of
hatching eggs. In India both layer and broiler breeders are predominantly housed in cages
and the fertile eggs are obtained by artiflcial Inseinination. The eggs are coliected daily,
assessed for quality and stored in plastic / pulp trays in a controlled environment before
being transferred to the hatchery for the production of commercial chicks. At the end of their
productive phase, breeders are removed and sold for meat processing or byproducts.

3.2 Hatchery farms (Hatching)

The eggs collected from Breeder farms are hatched at special hatcheries. These are
centraiized facilities and receive fertilized eggs from its awn or several other breeder farms.
The eggs are stored for a period of 4 to 10 days before being placed in incubators that
control temperature and humidity to stimulate embryonic development. Hatching typically
takes 21 days. The chicks are vaccinated, graded for uniform quality and dispatched to
destinations for further rearing. The day-old broiler chicks are delivered to broiler farms
straight run (un-sexed). Chicks from egg laying stock are gender sorted and the femals
chicks alone are delivered for egg production while male chicks are killed and disposed-off.

3.3 Layer (Egg production}

in the layer farms, egg laying hens are reared for egg production. Typical egg laying cycle
starts around 18 weeks age of the bird and continues upto 72-75 weeks of age and
thereafter diminished gradually to become uneconomical: Birds less than six months of
age are termed as pullets and are raised either on floor or on the cages little away from
adult farms located in the same or at different premises. The birds are kept and raised in
three different houses based on its age i.e. a) Chick house: 0 to 45 days, b} Grower House:
45 days to 18 weeks and c) Layer House: 18 weeks to 72 to 75 weeks. The birds start
laying eggs from 18 weeks onwards.

There are two phases of growing period i.e. brooding and growing phase. The brooding
phase extends from day one to three to four weeks depending upon the season of rearing.
During this period, the birds are provided exira warmth in an enciosed quarter by means
of gas brooders, electric hovers, infra-Ted bulbs or coal brooders. After this initial period,
the birds are moved to growing establishments which are typically open houses. The
brooding and growing houses may be deep litter type or cage type. After the completion of
the growing phase, the birds are moved lo kylilg cages where they remainthere Al }he
end of their laying cycie (72 to 75 weeks of age). 2
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3.4 Broiler (Meat Production) 4 ‘

Broiler birds are raised especially for meat production for 40 to 45 days or up to weight
gain of 2.5 to 3.0 Kg. Most of broiler birds gain slaughter weight (2.5 kg to 3.0 kg) within
40 to 45 days. Broilers are most commonly reared in deep litter shed, where feed and
water is given by hanging feeder and watering. After cleaning of the deep litter shed, rice
husk, saw dust, groundnut hulls, wood shavings, and dried leaves bed of 3" thickness is
prepared by scratching. Chicks are moved in the shed freely. Depending on the weight of
the bird, the birds are sold for slaughtering from 40™ to 45%days.

The rearing of birds is of two types:
3.4.1 Deep Litter System

Birds are kept on lifter floor which is covered with different kinds of agro materials like
rice husk, saw dust, groundnut hulls, wood shavings and dried leaves etc. depending
on their availability. Initially, the depth of the agro material is approx 5 to 6 cm and
then topped up by another 5 to 6 cm as the birds grow in size. The birds may remain
on this system upto six weeks in case of broillers from where they go for slaughtering.
In case of layer, they remain upto 18 weeks of age or may be shifted to cages. The
majority of broilers are housed in deep litter sheds. Feed and water are provided
manually in small farms and with automatic equipment in large farms.

3.4.2 Cage System

This is widely practiced system for housing commercial layers, breeder layers and of
tate even broiler breeders. The birds are yeneially housed in cages erected on raised
platforms in open sheds. These cages are arranged in rows. Three or four birds are
accommodated in each cage with provision of drinking water and feeding. The water
is provided through a nipple fitted to a closed pipe running at head height of the bird.
Feed is placed in a trough attached to the front of the cage and distributed often
manually or by automation. The droppings of birds slip through perforations
instantaneously and are coliected on the floor.

4.0 Classification of Poultry Farms

Backyard pouitry is typically owned by small and marginal farmer and comprises of few
birds, largely for seif-consumption and very small quantities get commercially sold. The
poultry farming practiced by the rural and tribal farmers under free range or bac yargllig')r-sj!-..__ _

semi-intensive systems is usually referred to as rural poultry farming.
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Based on the number of handling of birds, Pouitry farms may be classified into three
categories.

) Small (5,000-25,000 bird)

. Medium (above 25,000-1.00.000 hirds).

. Large (above 1,00,0C0 birds)

The poultry farms under small category are in un-crganized sector run by economically
weaker farmers and are of rural background.

5.0 Environmental issues & Current practices to address the environmental issues
in Poultry Farms

Environmental nuisance arising from poulitry farms is due to the generation of NHs & H2S8
gases causing odor, dust from feed mill, storage & management of Solid Waste (Manure,
Dead Birds and Hatchery Waste) also causing odour & water from cleaning operations.
Breeding of flies and rodents etc. are the other issues in poultry farms.

(i) Gaseous emission (NH3z & H2S) and Feed Milf Dust

. The gaseous emission viz Ammonia (NH3) and Hydrogen Sulphide (H2S) are
emanated from the excreta generated from the birds causes odour. The odour
is produced due to anaerobic conditions in the litter ocours due to its storage
at one place for longer period. The general practice followed by poultry farms
to control odour is by maintaining good ventilation and free flow of air.

. Dust is generated from the feed mill operation during mixing and grinding of
various ingredients of feed. The feed mill operations are typically located inside
the mill buildings. Dust extraction systems are generally used fo collect the
dust and to improve the shop floor environment.

(i} Solid Waste

Sources of solid waste are (i) Poultry droppings/Manure/Litter (ii) Dead Birds & (iii)
Hatchery Waste.

. In case of cage system, excreta are collected just below the bird cages directly
on ground, made of stone slabs or concrete or impermeable compacted clay.
Litter is collected and kept dry by maintaining good ventilation and free air flow
to undergo aerobic composting. The manure is removed once in four to six
months & sold to the farmers. In deep litter system, excreta are co]lected |n___
bed made up of agro residue (rice husk, saw dust, groundnut huils" wood
shavings, and dried leaves) itself. Once in a day or two days me“abed s L
scratched for mixing of litter. Once the chicken is sold for meat; the'bed (rice ¥}
husk, saw dust, groundnut hulls, wood shavings, and dried !ea'u'es) is removed - |
once the cycle of 42 to 45 days gets over along with the excreta and sold as .
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manure. The shed is washed and lime is applied as disinfectant and allows the
area for quarantine period.

. Death of the birds in poultry farms is a common phenomenon and their
disposal is an issue. Dead birds cause nuisance, odour and aesthetic
problems like disease, insect, rodent and predator problems if the birds are
not disposed immediately. Dead birds are either burned at relatively high
temperatures using different fuels which causing atmospheric pollution and
also odour nuisance or buried in the burial pit in the premises.

. During hatching operation. large quantity of solid waste comprising of egg
shells, unhatched eggs, dead embryos and chickens and a viscous liquid from
eggs etc is generated. This wasie is disposed through open burning or through

rendering plant.
(i) Waste water generation from cleaning operation

. Water in poultry farms is used for drinking of birds, sprinkling during the
summer and for cleaning sheds and equipment in between batch replacement.

. As such there is no process waste water generation from the poultry farming.
However, wastewater is generated during cleaning operations. The waste
water is collected in holding tank and utilized in gardening in the premises.

tiv) Other issues:

. Breeding of flies and rodents, etc. are the other issues in poultry farms

6.0 Environmental Guidelines for Poultry Farms farms:

Following are the revised guidelines addressing environmental issues of Poultry Farms.

6.1 Gaseous emission (NH3z & H2S) and Feed Mill Dust

(i) Minimization of odour/gaseous pollution

« Proper ventilation and free flow of air over manure collection points to keep it dry
shall be ensured.

« Manure should be protected from Run-off water and from unwanted pests/insects..

« Well-designed storage facilities shouid be provided to contain manur i &ri* N

« Carcasses of dead birds shall be promptly collected on regular b‘aogi:s:'a? d disp

appropriately without damaging the envifonment as per the pr@écrib:ea_‘n}ethods R
under section 7.2.3 of the guidelines. FE A

LA

R
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(i} Dust from Feed Mills

» Feed mill and Go-down should be located on a well elevated ground preferably
near the entrance of the farm and isoiated from other poultry sheds.

» Dust collector system should be installed to control emissions from mixing and
grinding section of the feed mill.

» Workers in the feed mill shall be provided with dust masks to protect them from
dust.

» Provision for vehicle tyre dip shall be made at the entrance to remove
impurities/dust carried by vehicle lyres;

» Floor of the feed mill and Go-down shail be concrete and raised above the
ground level by a minimum of 2 feet.

6.2 Management of solid wastes (Solid Wastes contains Manurel/litter, Hatchery Debris
and Dead Birds)

(i) Manure handiing and disposal

. Proper ventilation and free flow of air over manure collection points fo keep it
dry (by blowing dry air over it or by conveying ventilation air through the manure
pit) shall be ensured to prevent obnoxious odour in the area.

) Poultry housing shall be ventilated allowing sufficient supply of fresh air to
remove humidity, dissipate beat and prevent build-up of gases such as
methane, carbon dioxide, ammonia, etc,

. Excreta shall be scratched at least once in two days as needed for mixing of
litter and to keep bedding material {rice husk, saw dust, wood shavings etc.)
dry in case of deep litter houses the waste material. This waste shail be utilised
for composting after completion ot the cycle.

. Manure collected under cages on high raised platforms shall be stored for
further processing and utilized by using foliowing options:

Sl. No. | Poultry Farms Methods for Disposal/Utilization of manure
1. . Small Poultry 1 »  Composting
Farms
2. Medium & Large |« Composting or Biogas production for
Poultry Farms disposalfutilization of manure/litter

« Combination of any of the methods for
disposal/utilization of manure/litter

3. Poultry Farms ir |« Common facilities for Biogas production or
Cluster Composting or their combination
» Land application of manure to the nutritional requirements of soﬂ and CTop. shafl
be balanced. o "g ;

e The litter / manure storage facilities shall be minimum 2 m abo%“‘the wa"te]‘%ﬁbie--'
and of adequate size based on type and number of birds handled lts base shouid
be constructed with stone slabs or concrete or Jmpermeabie‘bafnpacted clay .
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» Manure shalt be protected from run off water and cover it to avoid dust and odours
in storage pits. The dry manure dump shall be covered with permanent roof or
with plastic / similar materiat to prevent air emissions and the precipitation falling
on it.

 Mortalities on farm by proper animal care and disease prevention program shall
be reduced.

e Proper facilites {(Burial PivComposting/Incineration) shall be provided for
Collection, storage, transpert and disposal of dead birds

» Domestic hazardous wastes (vaccines, vails, medicines, syringes, etc.) shall be
disposed as per provisions of “Solid Waste Management Rules, 2016”,

Composting of Manure:

+ Proper mixing the waste with a carbon rich material (e.g., paddy straw / husk,
wood shavings) should be done in the pits, Carbon to nitrogen ratios of 20-25:1
is usually recommended. Pure manure can also be composted following the
procedure and monitoring all parameters. The composting facilities may be
designed through expert institutions in the field as per the size of poultry farms,

+ Periodic stirring of compost material should be done for its proper mixing.

+ Moisture levels should be maintained between 35 to 50%.

« Temperature monitoring should he dane to determine composting conditions.

{ii} Hatchery Waste

» Efforts shall be made in converting the shells to animal feed to supply as a

source of calcium, especially for poultry feeds.
» Extrusion with soya bean meal can be used to make a shell/hatchery meal,

+ Un-hatched eggs shall be disposed of by composting or rendering.
(iii) Dead Birds Disposal

The dead birds arising from day to day farm activity shall be separated from other live
birds promptly and stored in closed containers and disposed off within 24 hours by
following any of the disposal methods.

A} Burial Method:

s The dead blrdS arising from day to dav farm actwnty should be separated from

off within 24 hours Do
+ The dead bird burial pit shall be of minimum 3 to 4 m in depth and 0_._ fo 1 2 m

diameter and this size may vary as per the capacity of poultry f:aﬂﬂ ahd shail
be located above minimum 3 m from the ground water table. R

10
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« The dead bird burial pit shai! be provided with a vermin/fly proof cover made up
of wooden / metal / concrete having a central operable lid of proper size for day
to day dropping of carcasses.

» Carcasses shall be covered by a thin layer of soil (at least 40 cm deep).along
with calcium hydroxide.

+ When the pit is full, a compacted soil cover of 0.5 m shall be provided with the
top of the covered soi! well above the ground ievel.

+ The distance between any two burial pits should not be less than 1 m.

B) Composting

» The composting facility shall not be located within 300 m from the nearest
dwelling and 100 m from any well or waler course.

« The capacity of the composting facility shall be sufficient to handle the average
mortalities on the farm.

» The roof of the composting facility shall be permanent with concrete bottom.

» The composting facility shall be securad with link mesh all around raised to a
height of 1.5 m above the ground level to avoid the predation by straw dogs
etc.

« A proper mixture of smaller and larger particle sizes to obtain an optimum air
exchange within the mixture and build-up of temperature.

« Moisture content of the compasting pile shall be approximately 60%. More
than this may resuit in odour problems and less than this will reduce the
efficiency of the composting process.

» Carbon and nitrogen are vital nutrients for the growth and reproduction of
bacteria and fungi. The carbon-to-nitrogen ratio shall be in the range of 20:1
and 25:1 for proper composting. This is obtained by carefully balancing the
dead bird and carbon sources.

« The optimum temperature for composting is 54 to 66°C which pasteurizes the
compost. If temperature falls below 49°C after a week or so, the material
should be moved to the secondary stage unit. To facilitate the easy transfer
of the first stage material to the secondary stage, the proper designing of the
primary stage (first stage) facility is desirable as illustrated in figure 3.5.
Failure to do so will result into poor compost. The temperature in the
secondary stage unit will begin to raise as beneficial bacterial activity begins
and will peak in 5 to 10 days.

6.2 Waste water Management

»  The waste water generated from the cleaning operations (after gach-batch
removal) shall be collected in appropriate holding tank and\putio use :rg the
green belt. Efforts may be made for dry cleaning of the sheds with usexf)f

disinfectant so as to avoid use of water.

11
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Water use and spills from drinking devices shall be reduced by preventing
overflow or leakages and using calibrated, well-maintained self-watering
devices;

improve drainage, reduce standing water and water ditches to control
mosquitoes and flies

Use of pressure pumps, hot water or steam in cleaning activities instead of
cold water and plain water scrubs may be encouraged to improve sanitation
and reduce the quantities of wash water.

6.3 Other issues

Control of Flies: Proper treatment and disposal of manure, ventilation of
sheds, control of temperature, good sanitation, swift repairs of leaks,
avoidance of feed spills, prompt removal of broken eggs and dead birds shall
be ensured for control of flies in the poultry farms. The farm should have
provisions of wire nettings, traps, fly-repellents, insecticides etc.

Control of Rodents: Methods for the control of rodents may include: i}
Exclusion ii) Trapping Glue boards iii) Tracking powder iv) rodent proof doors
and windows to eliminate rodents/pest infestation.

As per Bureau of Indian Standards 1374: 2007, on poultry feed specifies that
the use of antibiotic growth promoters is not recommended in poultry feed,
hence use of antibiotics should not be mixed with feed or administered for
non-therapeutic purposes without prescription for diseased birds.
Regulation for use of antibiotics shall be regulated as per the
advisory/directions issued by Department of Animal Husbandry,
Dairying and Fisheries and Ministry of Heaith and the Drug Controller
General of India.

7 Siting Criteria

New Pouitry Farms (Set up after issuance of Guidelines) should preferably be
established

500 m from residential zone in arder to avoid nuisance caused due to odour&
flies.

100 m from major water course like River, Lakes, canals and drinking water
source like wells, summer storage tanks, in order to avoid contamination due to
leakages/spillages, if any.

100 m from national Highway (NH) and 50 m from State Highway (SH)m order to
avoid nuisance caused due to odour& flies. _
10-15 m from rural roads/internal roads/village pagdandis. ;
The Poultry sheds should not be losatad within 10 m from farm boundary fér '
cross ventilation and odour dispersion. S :

17
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8.0 Regulatory/ Monitoring Mechanism for Poultry Farms

SPCBs/PCCs shall upload Environmental Guidelines on their website.
Guidelines shall be appficable to ail the vategory of Poultry Farms.

Poultry Farms handling birds above 25,000 at single location will have to obtain
consent to establish (CTE) and consent for operate (CTO) under the Water Act,
1974 & Air Act 1981 from State Poliution Control Board/Pollution Control

Committee,
The Poultry Farms are categorized under "Green” Category, therefore validity of

consent will be 15 yrs.
Animal Husbandry Department of the State/Districts to assist the poultry farms

for implementation of Guidelines.

LA T
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Swae STATE POLLUTION CONTROL BOARD, ODISHA
A/118, NILKANTHA NAGAR,

UNIT - VIII BHUBANESWAR - 751012
Form IV (A)(a)

APPLICATION FOR CONSENT TO ESTABLISH UNDER SECTION OF 25 OF
WATER(PREVENTION & CONTROL OF POLLUTION)ACT 1974/SECTION
21 OF AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

(Special format for small scale industries other then 17 specified highly Polluting Categories)

From:

VENCO RESEARCH AND BREEDING FARM PRIVATE LIMITED, AT- CHHATANA,
PO/VIA- MORADA, DIST- MAYURBHANI]

City:Morada

Tehsil:Morada N

District:Mayurbhanj

To

The Member Secretary,
State Pollution Control Board, ODISHA
Bhubaneswar - 751012

Sir,

I/We hereby apply herewith the Consent to Estblish (NOC)for an industry namely VENCO
RESEARCH AND BREEDING FARM PRIVATE LIMITED for production of CHICKS, The site is
located at AT- CHHATANA, PO/VIA- MORADA, DIST- MAYURBHANJ , Mayurbhanj

1. The annexure and other particulars and plans ete are artached here with in triplicate.

2. I/'We further declare that the information furnished in the annexure and plans etc. are correct
to the best of my / our knowledge.

-

3. I/We hereby undertake to firrnish any other information to be called for with in one month.

Yours Falthfur
Name of the app"hcant Sri Ashok Kumar
Jena - S i

----This 1s computer generated application -~
http:/fodocmms.nic.an! - (OSPCB)
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& Designation: Admin Head _ 50
Accompariiments:-

1. POROJECTREPORT (Attached)

-—«This is computer generaled application ~—-
htip/fodociums. e b - TOSPCB)




DATA SHEET

(TO BE FILLED IN BY THE INDUSTRY) s ‘
BASIC INFORMATION :
Name of the Industry VENCO RESEARCH AND
BREEDING FARM PRIVATE
LIMITED
a) Occupier Address & Phone,Fax VENCO RESEARCH AND
BREEDING FARM PRIVATE

b) Proposed Factory Address

Name & Address of Occupier with
Telephone & Fax No.

Project cost

Site information

Location

a) (Village/Panchayat) /NAC/
Municipality/Municipal
corporation/Industrial Estate)

(b) Plot No./Khata No.
(c) District
(d) Surrounding of the site

E
W
N
S

{e) Present use of land

(f)Distance from the nearest human
habitation

Total area of the factory (in acre)

(a) Built up area

~--=This is computer generated application -=e
http://odocmms.nic.in/ - (OSPCB)

LIMITED, AT- CHHATANA,
PO/VIA- MORADA, DIST-
MAYURBHANJ
City:Morada

Tehsil:Morada N
District:Mayurbhanj

Chhatana, Morada, Mayurbhanj-
757020

VIDYASAGAR PUNJA A
Plot No-1450, Nayapalli,
Bhubaneswar, Khordha
0-9437465552

Plant & machinaries: 187 (in Iakhs),
land & Building: 579 (in lakhs),
Application Wise investment: 25.0 (in
Lakhs),

Others: 367.0 (in Lakhs)

Village ,2000 (in meters)

P-171, 151, 162, K-168/85
Mayurbhanj

V Land
V Land
S Road
V¥ Land

Agriculture

2000

20.0

169
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(b) Vacant area : 29.86 52

Existing features within 500 mtrs of the proposed site

iName of Surrounding |Distance(in meters) ‘ Description —l

----This is computer generated application —---
http://odocmins.nic.in/ - (QOSPCB)




B.

3.

w TCHNICAL INFORMATION :

53

Product(S) List:
Name of Products Quantity Unit
CHICKS 1.8E7 Numbers/Year
Raw - meterials including:
Raw Materials Raw Materials Name Raw Materials Quantity
HATCHING EGGS 2.25E7 Numbers/Year
Plant facility:
Plant Name Quantity Unit
HATCHER MACHINE 1.8E7 Numbers/Year
(MAKE- BALA
INDUSTRIES)
SETTER MACHINE ( 1.8E7 Numbers/Year
MAKE BALA
INDUSTRIES)
Fuel consumption:
Fuel Name Daily Comsumption Unit
ELECTRICITY 2.1 Megawatt
HSD 0.03 Kilo Liters/Day

Brief description of the manufacturing

process with flow chart

> . (as attached)

List of reaction vassels/Boilers/Furnance/Heating chambers/Kiln ete.

Type Number of Stack Height above | Capacity Unit
Stack Attached to  |ground
level(in
metres)
Natural draft | 0 DGOFs00 |0 16 Metric
KVa i Tonnes/Day
Water Requirment Detail:
Water requirment for Quantity(KL)
Industrial 12.0
Domestic 2.5
Others(Plantation) 0.5
Domestic FRY

----This is computer genernied apylivation ----

http:/fodocmms nic.in/ « (QSPCB)




8.

W

Source of water supply

B4

Source Type

’ Source Name

Quantity(KL/D)

Ground Water (within
premises)

! BOREWELL

15.0

~--This is computer generated application - -

hitp:/edocmms.nic.in/ - (OSPCB)
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1.

2.

POLLUTION INVENTRY :

Source of Air Pollution

Source of Air pollution

' Control Measure

WATER
a) List of waste water generated:
Sourc | Type/ | Other | Qunti Quan | Quan fQuan Meth | Meth | Place | Dista
eof | Natur | Waste | ty tity tity | tity odof [odof |of nce of
solid feof [type |(Metr | Reuse | Sold Dispo | collec | dispos | dispos | disch
waste | Waste | detail | ic d sed tion al al arge
Tonn point
es/Mo from
nth) factor
(in
metre
s)
Indust [ Any |{EGG {105 0 |U 103 COLL /BUR [DISP [0
rial Other | SHEL = ECTE |NT OSED
L DBY |BY BY
DRU [INCI |INCI
M NER |NER
ATO | ATO
R R
b) Proposed treatment of waste water
Uses Treatment |Treatment |Name of Capacity(KL) | Treatment |
Arrangment |Type treatment Unit
Status Unit
| Domestic Yes Primary SOAKPIT |10 50000

¢) Proposal if any for waste water re-

circulation/reuse

d) Mode of final discharge

i NO

Source of solid | Type of Waste Any other waste | Method of Place of disposal
waste | type detai] disposal
Industrial Any Other ’ EGU SHELL BURNT BY DISPOSED BY
INCINERATOR | INCINERATOR
(e)Point of final discharge
Source of solid | Type of Waste ] Any Other Place of disposal | Distance of
waste waste type detail discharge point
o from_gféet‘or(m
Industrial Any Other EGG SHELL DISPOSED B‘@«’%
H\ICINERATOR“’ 1 . 7
SOLID WASTE ; ,_ -

---=This is computer generated SPPLication ----
http/odocmms.nic.in/ - (QSPCR)
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Sk

Source Nature Quantity/Day Mode of Disposal
Industrial Any Other 105 BURNT BY
INCINERATOR
Details of cost of Pollution Control : 500000
Measures(in rupees)
Any other additional information on the N/A

proposed industry

Certified that the information furnislicd above are correct

Signature :

Name of the applicant: Sri Ashok Kumar

Jena

Designation: Admin Head

Address of the applicant: Plot No-1450,
Nayapalli, Bhubaneswar, Khordha

----This is computer generaled spplication —-
http://odecmms.nic.in’ - (OSPCB)




4/13/22, 7:55 AM

On-line Payment Receipt

Raceipt Na. RS LIS
Depositor Name VIDTASAGAR PUNIA &
Bank Id. 170
Bank Name. NA
Application Mo.
VENCO RESEARCH AND BREEDING FARM PRIVATE LTMITED, AT CHHATANA, PO/VIA- M

Hame and Address of Industry MORADA, DIST- MAYURBHAND, Morada N, Mayurbhang
Name of Regional OHfice SE T
Applied For 1J1E - buth - new
Payment Date wed apr 20 21:55:09 IST 2022

Paymaent Detals
CTE {Rs.) 40000.0
Yotal Amount Pald (Rs.) D000 .00

Transactlon Status Succenrhully Camplated

T eranner hasted by Mabona Intomahes Canler

Tt Dwned, Lndated and Manrmingd by Odisha State Polulun ¢, uotl o

hitps:#odocmms, nic. IFOCMMS/indApplicationDetalls/responsePageCard




22/06/2023, 11:33

"

/

Uniliteed Lugument
State Pollution Control Board, Qdisha 58

Bhubaneshwar

Receipt No,

Depositor Name
Maoney Receipt Number
Bank Name.

Bank Id.

Application Na.

Name and Address of Industry

Name of Regional Office
Applied For

Payment Type

Payment Date

Consent Fee

Financial Year

CTC (Rs.)
Financial Year
CTO {Rs.)
Financial Year
C7TO (Rs.}
Financial Year
CTO (Rs.}
Financial Year

CTO {Rs.)

CTO (Rs.}

Total Amount Paid {Rs,)
In Woids,

Transaction Status

Receipt No.

Depositor Name
Money Receipt Number
Bank Name.

8ank Id.

Application No,

Name and Address of Industry

Narne of Regional Office
Applied Eor
Payment Type

Payment Date

Consent Fee

hﬁPSJHDGOCH‘ImS.!‘Iic.im’OCMMS.I’indADDficatinnDetalls:JnnnP.I-mllanmt:7':1 an

732098147
VIDYASAGAR PUNIA A
3SA31

NA

720

44874136

VENCO RESEARCH ANG BREEDING FARM PRIVATE LIMITED, AT-
CHHATANA, PO/VIA- MORADA, DIST- MAYURBHANI, Morada N,

Mayurbhan
HO
CTO - BOTHAW - NEW
L AYY
14-03-2023

From : 01-04-2023
To  : 31-03-2028

Paymant Details
2027 - 2028
357600
2023 - 2024

35760.0

2024 - 2025

A5760.0
2025 - 2026
35%60.0
2026 - 2027

S5 76040

715200 Additionai Payment

178800
One Hundred Seventy Eight Thousand Eight Hundred
Successfully Completed

184413422
VIOYASAGAR PUNIA A
180ap

NA

720

4673130

VENCO RESEARCH AND BREEDING FARMJ"_B&-'[\';!&';E LIMIT)
HAPRTANA, PO/VIA- MORADA, DIST- MAYURBHAN;: Mora
Mayurbhani o '*
HO

CTO - BOTHAW - NEW

LAVY

v

L/-06-2021

From ! 01-04-2023
o 31-03-2028

Payment Dataiis
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22/06/2023, 11:33 Untilled Document m

Firgncial Year 2027 - 2028
CTO {Rs.) 357604
Financial Year 2023 - 2024
CTO (Rs.) 357600
Financial Year 2024 - 2025
CTO (Rs.) 387500
Financial Year 2008 202G
CTO (Rs.) 357600
Financial Year 20026 - np7
CTO (Rs.) 3I5760.0
CTO (Rs.) 715200 Additional Payment
Total Amount Paid (Rs.) ?1520.00
In Words. Seventy One Thousand Five Mundred Twenty
Transaction Status Successfully Compieted
Prinil




Application for Consent to Establish under section 25 of
Water (Prevention and Control of Pollution) Act 1974 and

section 21 of Air (Prevention and Control of Pollution) Act
1981

SEIED,

4

[For Industrial Projects]

1. Please read the instructions to fill up the application carefully and make sure that all the
relevant information in the application is filled up.
2. Please enclose all the relevant documents and index them appropriately as Annexure — L 11, ...
efc.

3. Please make sure that you have paid adequate consent fee along with the consent application.
4. If all the field in the application form is not filled up, the application is not accompanied with
adequate fee, or necessary documents are not enclosed then the application will be treated as
incomplete and not duly made.

Name of the VENCO RESEARCH AND BREEDING FARM PRIVATE LIMITED
Project
Location Location name AT- CHHATANA, PO/VIA- MORADA, DIST-
] MAYURBHANJ, Morada

District Mayurbhanj

PIN Code 757020

General

description of the

site
Name of the VIDYASAGAR PUNJA A
applicant
Designation Admin Head e
Address for Plot No-1450, Nayapalli, Bhubaneswar, Khordha
COMMUNICAON |\ i1 g prakash.das@venkys.com
Production Products Annual capacity
Details

CHICKS 1.8E7 e
Manufacturing ;
process

---=This is computer generated application ==
hitp:/fodocmms.nic.in/ - {QSPCB)
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Major plant
facility details

Capicityof gich. [Ny
Capcliyof gich:

Raw material

Waste water
management

Fuel Fuel
consumption

ELECTRICITY
Water
Consumption

Wastewater
treatment

Please give a

brief description

of the receiving

water body

Air Pollution Assessment

Emission Stack description |[l[lcight in Emission quantity | Gas temp in

Assessment (Nm3/h) degree C
DG OF 500 10 0 0
KVA

Emission control |Stack description | Air patlution enntrol equipment

measures

Fugitive Source of fugitive | Proposed method of emission reduction

emission emission

assessment

Selid waste management

Solid waste
generation

Source of
generation

Type of waste

Quantity of generanop (g%@“

«---This is computer generated application -
http://odocmms.nic.in/ - {OSPCB)
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Industrial Any Other 105
Sohid waste Type of waste | Quantity reused ]Quantity disposed of
management

Any Other 105 0
Solid waste Type of waste Area of disposal | Mode of Disposal
disposal site site
description —

Any Other DISPOSED BY BURNT BY

INCINERATOR INCINERATOR

Declaration

1. 1 am duly authorised by the company to fiil up this application for Consent to Establish

2. I have read the instructions carefully and has fully understood it and filled up the details as per
the information available with the company.

3. T understand that if any information furnished in this application is found to be falsified at a
later date then the company shall be fully responsible for the act.

4. 1 also understand that such falsification of facls winuunts to violation of section  of Water

(prevention and Control of Pollution} Act, 1974 and Air (prevention and Contro! of Pollution)
Act, 1981.

Signature

Name VIDYASAGAR PUNIJA A

Designation Admin Head

pate | ¢ | 0 [ b b T ] [ace ]

--«=This is compuler gencrated application ----
http://edocmms.nic.in/ - (OSPCB)Y




- REGIONAL OFFICE, BALA‘SGIRE
S22 STATE POLLUTION CONTROLBOARD. ODISHA

\}M-’

N ( FOREST , ENVIRONMENT & CC DEPARTMENT, GOVT. OF I ODISHA)

\ l Plot No. 1602, Gageswarpur, Balasore— 756019 .
No. R4 & +CTE-3286/2022 Date 0200 pfge:

OFFICC MEMORANDUM

in consideration of the online application no. 4163558 & deciaration i light: of the:

certificate of Poultry Farm Registration for obtaining Consent to Establigh: MIS
Venco Research & Breeding Farm Pvt. Ltd., the State Pollution.:Cantro
pleased to convey its consent to establish ufs 25 of Waler '(;Prevenﬁpﬁ:
Pollution) Act, 1974 and- Section 21 of Air (Prevention & Control of Pollisti
and the rules framed there under for the following ptant facilities ang iy
capacity (Having total Project Cost Of Rs 29.7936 Crore ) :

i. Poultry (Laying & Brooding) & Hatchery Farm of Bird. Qapam;sy -

48000:Nos at any point of time.

ii. Chicks - 5000 Nos por day
This Consent to Establish Order supersedes the earlier Consent Orderigstied
vide this Office Letter No.174/CTE-3236/2022, dt.20.01.2023. '
At. Chhatna Mouza over Plot Nos. & Khata Nos. as per Annexure— T (atiuched

with this Order) comprising Total Area of Ac 40.12. dec [
Rasgobindapur in the district of Mayurbhanj subject to final-outcome:of
of 2022 filed beforé the Hor'ble National Green Tribunal, Eastern ZoneiBe
& with the following conditions.

GENERAL CONDITIONS

1. This consent to establish is valid for the raw materials, product, rranifae
process and capacity mentioned in the application form. This order i&:valid?
years, which means the proponent shall commence construction of theprojest wrfhln
a period of five years from the date of issue of this order. it the proponeri¥alisde:do
substantial progress of the project within five years, then.a renewal ofdhis consentto
establish shall be seught by the proponent. ;

2. The industry shall to comply with the provisions of Environment (Prefi 3
and the rules framed. there under with their amendmgnts. fiony tim

the Hazardous and Qther Wastes (Management and Fransboyrid ALY
% [P “‘_' SRR
5 SRRV I
' \ R f\ 3y R
AAIR /:?1”
Q N T

Kl St o
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Rules, 2016 @s amended from time to time, Hazardgys Chem
Manufacture, Starage and import of Hazardaus Cheniical Rules;
amendments thére under. The industry shall comply ta: oM
Liability Insurancei#et, 1991, if applicable. o
3 The industry is to apply for grant of consent to operate /s 25126 oW
8 Control Poliution) Act, 1874 and 21 of Air (Prevention & Control of
1981 at least 3 (three) months prior to the commercial and obtain consgnt:
from this Board. e
4 This consent to establish is subject to other statutory clearances to he:abtainsddtam:
Govt. of Odisha and/or Govt. of India as and when applicable: .

SPECIAL CONDITIONS

pedl il =471 P A A

A. GENERAL:- |
1 The industry shall abide by the E (P) Act, 1986 and Rules.framed:there el

2. The Pouitry (Layet) Farm shall operate shall-establish & operateid®
Environmental Guidelines for Poultry Farms of Central Pallition:Ce
Board, Delhi-{January 2022). R

3 The industry shall obtain necessary permission from the central Ground Water:-

Authority for consumption of ground walei for industtial use, if apﬁ]{eﬁﬁla.
4 The industry shall maintain the ambient noise standards as. @reﬁéﬁi@}sd%}ihéﬁiia'ea
Noise Pallution (Regulation and Control) Rules, 2080. -
5 The Board may impose further condition or modify the_.:co'nditionslasﬁ‘i‘éﬂﬁmlﬁtéda-lh:
this order and may revoke this order in case the stiputated condition apel

implemented and/or information s found to hage been suppiessed
furnished in the application form. _ o o
6. The Board reserves the right to revoke / refuse consent 10 Opemfeat¢anygme
during the hperiod for which consent is granted in case any vioiati'@n.xis-..@bgﬁﬁéd._
and to modify / stipulate additional conditions as deemed appropiate: ' . "

7. In case of public complaint which 1s found genuine the-facility shiall
suitable place and fresh consent to establish (NOC) shall be obtai _eic;!:‘:."'“

8 The industry shall submit point wise compliances tetheconsentecbndﬁ‘ien’s»éﬁ\zeﬁy
year by the end of March positively to keep this consent order in force.

9. No further expansion/modernization shall be carried out by the- industry- without

prior approval from the Boa rd.

10.The industry shall pay differential fees if any -as per the ® g
Notification did: 16.07.2012 of Forest and Envinbnmeﬁt-.Dep'e};lﬁﬂ X Eovem

of Odisha. g / . \
' ! -(’ ™ bl y M

I ,"f ‘Qi E‘q_!,.,'-." Tt \ » o

I Caietita :

il Q\Re@ﬂ Ko 13108 "*“?',‘1

NS AT
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65

"11. Plantation shall be taken up along its boundary and available vacant spaces:iky

the industry premiises.

B. WATER POLLUTION:
1. The unit shall:distali provide adequate treatment facility of domestic-waste-water

and wash walsr generated for compliance of the prescrived walsr quality

standards.
2. The waste water generated from the cleaning opérations (after each tiafah
removal) shouldbe collected in appropriate holding tank and put-to-use -the

green belt.

oL ]

runoff/dischargesfrom the farm.

C. AIR POLLUTION:
1. The height of the stack / chimney attached to the DG set (H) shalf be h:+02
KVA where h is the héight of the room where the DG set has beeh fﬁéfa'{lé_ﬂfwgéﬁdt
KVA is the capacity of the DG set. H and h are expressed in meters%éb@&jfmiﬁﬁé.

ground fevel.

2. The ambient air quality inside the faclory premises shall meet the National Ambierit

Proper drainage/outlet for collection and discharge should be provided for:storm

Air Quality Standards prescribed in the Schedule — VI of the: Envirorment: R

{Protection) Ruilag, 1886.

3. {i) Operating-Standards and Emission standards:{incinerator)

Operating standard’ L
Parameters Operating Standands '
Combustion efficiency o 198%
Temperature of primary chamber 1 800
Temperature of secondary chamber | 1050 + 50°C
(ii) Emission standards o
Sl. Parameters Standards
No e
() 1 (2) 3y 4y .
Limiting Samplmg B_- ;

concentration in
mg!/ Nm® unless
stated

minotes, urles

volume, whiche)

30 for online

1. | Particulate matter 50

2. Nrtrogen Oxides NO as | 400
No Iy - P

3. [ HCI 50

grab sample £;
30 or 1 N X

l.}’ sk I :."‘..\ - * i

nt"
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4. [Total Dioxins and [0.1  ngTEQ/NM® -8 Higur:
Futang (at 11% O,)
5. | Hg and.its.compounds | 0.05

Emission Regulation Pari-iil.

4. Adeguate air pollution control system such as cyclone / B_ afite? &h
provided at the outlet of the incinerator for treatment: of the
from it prior emitting to the almusphere  to meetthe preseribed:ste
the flue gas. B
The secondary combustion chambers of the incinerator & ‘the- pollutlo’h cdi"&iéi'

o

devices shall be suitably retrofilted, if necessary, o achieve the emls's-tgn_;ﬂ;;'_f“‘ ¥
6. Proper ventilation shall be provided in the farm. .
7. Adequate exhaust fans shali be provided in the work zorie area’
8. Collect carcasses promptly on reguiar bhasis and d[Spose them appropﬁa!elya

without damaging the envirenment,

9. Preventive measures shall be taken to avoid unpleasarit.odour as-farprast #able
D. SOLID & HAZARE@US WASTE:

1. The solid wastes shall be collected sorted, treated trans]neﬁe_ Izad

properly.
2. No open burning or Indiscriminate dumping of any-dead birds?: faa‘th"'_"_""f'?";

unused materials like litter/empty gunnles/containers etc. should tie: adqrﬂed'
within or outside the farm premises.

3. Use reliable options for collection, storage, transport.and dlspnsaifof‘rﬂeﬁg

4. The dead birds arising from day to day farm activity- should-be epa
other live birds promptly and should be stored-in closed cantainérs!
within 24" heurs:appropriate disposal methods,

5. The dead bird burial pit should be of 3 to 4 m In depthi-and ©: B‘te‘! _', dign
and located above minimum of 3 m from the ground water ta?}é K\/"’ - i\‘j"' -

Ta (P putia o
rffn . !
% A Ty
NG A
AR
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6%

6. The dead bird burial pit should be provided with a vermin/fly proofcover madeup
of wooden/metallconcrete having a central operable fid of proper size for-dayfo.
day dropping of carcasses.

Lt

7. When the pitis full, a Ccompacted soil cover of 0.5 m should’ beprewdaclmﬁ
top of the covered seil wel! above the ground level.

8. The compostirig -fécility should not be located within 300 mr form-the neaaa‘ést
dwelling and- 160 m from any well or water course. '

8. The roof of the composting facility shouid be permanent with bottorn concreted.
10. The composting facility should be secured with link mesh all around raised tom
height of 1.5 my above the ground lovel to avuid fhe predation by straw-dogssefa, .

Q‘M,sj,

REGIONAL OFEICER.
To

Sri Vidyasagar Punja A , Admin Head

M/is s Venco Research & Breeding Farm Pvt.Ltd. '

AtPO- Chhatna,F.‘S-Rasgobindapur,\/ia - Muruda
Dist. ~ Mayurbhanj - 757016 .Odisha

Memo No., ! Date
Copy forwarded to

The Member Secretary, S. P. C. Board, Bhubaneswar,

The Coilector and: District Magistrate, Baripada, Mayurbhanj _ .
The D.F.O,Baripada Mayurbhan;
The GM,D.I.C, Baripada,Mayurbhan; ‘ \ T
The C.D.V.0, Baripada, Mayurbhanj \

Copy to Guard file '

e e

REGIONAL OFEIGER




ANNEXURE-I
{Plots Use for The Unit)
sl. No. Khata No. PlotNo. | _ Mauja Area in Acre
! 168/85 150/1069 _ Chhatana_ 0.14
2 168/85 151/1070 " Chhatana_ 0.81
3 168/85 97 | Chhatana 0.33_
_ 4 168/85 98 ~_Chhatana 0331
N 168/85 153 | _ Chhatana 2.8
6 168/85 154/1135 | Chhatana 1.16_
7 168/85 150/1132 _ Chhatana 0.11
8 168/85 174 _Chhatana_ 0.87
9 168/85 i7 _Chhatana 0.26, 4 “Gharabar
10 168/85 149/1133 Chhatana 0.69 . | - Ghafabar
1 168/85 149/1131 _ |  Chhatana “T0.84 . 3
12 168/85 157 i _Chhatana
13 168/85 164 __Chhdtana
14 168/85 148/1130 | _ Chhatana.
15 168/85 148/1134 | Chhatana
16 168/105 163 | _ Chhatana
17 168/106 156 Chhatana
_____ 18 168/106 165 | Chhatana
15 168/108 160 " Chhatana
20 168/114 170 “Chhatana
h 168/114 171 | _ Chhatana
T 168/115 186/1185 | Chhatana
23 168/115 188 __Chhatana
24 168/116 180/1186 Chhatana
25 168/117 169 Chhatana
26 168/101 184/101 Chhatana
.27 168/101 158 Chhatana
EE 168/101 178 | _ Chhatana
2 168/101 86 | 'Chhatana
30 168/101 190 | _Chhatapa
31 168/101 92 | Chhatana
32 168/101 87 |  Chhatana
33 168/101 179 Chhatana
34 168/101 189 __Chhatana
L35 168/101 93 I Chhatana
26 168/103 161 ... Chhatana_
¥ 168/101 155 | Chhatana
38 168/101 166 _|__Chhatana
39 168/101 167 _Chhatana
a0 168/101 168 | Chhatana
: 41 168/101 86 ___Chhatana
42 168/101 94 ~__Chhatana
a3 168/101 172/1176 _Chhatana
44 168/101 170/1175 |  Chhatana : ek x DAL
45 168/101 173/1174 __Chhatana LY PARET
TOTAL AA@/ '- Y
_ B Ac40/12

:Q { P.K. Datta
{ Caadia
:"3 \F‘egn Mo, 16138
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Tel.: 06782-244110
Website: www.osncboard.org
e-mail: rospeb.balasore@osneboard.org

REGIONAL OFFICE, BALASORE

% STATE POLLUTION CONTROIL. BOARD, ODISHA
LT 4 - (FOREST, ENVIRONMENT & CLIMATE CHANGE
N DEPARTMENT, GOVT. OF ODISHA)
Plot Na. 1602, Gancswarpur, Balasore — 756019
No. | 8af 1CTO0I3516 Date 2
By Reqd. Post
CONSENT ORDER NO. _2 Y 1 2023-24(WPC & APC)

Sub: Consent for discharge of sewage and trade effluent uls 25/26 of Water (PCP)
Act, 1974 and 21 of Air (PCP) Act, 1981 and the Rules framed thereunder for
existing / new operation of the plant.

Ref: Your online application no. 4673130 & Consent to Establish Order issued vide
this office letter No, 288, dt.02.02.2023.

Consent is hereby granted uls 25/26 of Water (Prevention & Control of Pollution) Act,
1974 and 21 of Air (Prevention & Control of Poliution) Act, 1981 and rules framed there
under.

Name of the Industry: Mfs Venco Research & Breeding Farm Pvt. Ltd.
Name of the Occupier & Designation: Sri Vidyasagar Punja A, Admin Head

Address of the Unit: At - Chhatna  Mouza over Plot Nos. & Khata Nos. as per
Annexure — | (attached with this Order) comprising Total Area of Ac 40.12 dec under
Tahasil- Rasgobindapur in the district of Mayurbhanj, PS - Rasgobindapur,Pin-
757016,Dist. — Mayurbhanj, Odisha. '

This consent order is valid for the period up to 31.03.2028.

This consent order is subject to final outcome of the O.A, No. 5412023/EZ
pending before the Hon’ble National Green Tribunai, Eastern Zone Bench, Kolkata
& is valid for the product quantity, specified outlets, discharge quantity and quality,
specified chimney/stack, emission quantity and quatity of emissions as specified below.
This consent is granted subject to the generai and special conditions stipulated therein.

A, Details of Products Manufactured

Sl. No. Product Quantity

01 Poultry (Laying & Brooding) & 48,000 Nos at any point of fime
Hatchery Farm of Bird Capacity LT

02 | Chicks 5000 Nos perday |/
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B.Discharge permitted through the following cutlet subject to the standard

Outlet | Description of | Point of Quantity of Prescribed standards
No. outlet discharge discharge
KLD or KLr

i shed Collected in - pH : 5.5~ 9.0; Total Suspended

washing/cleaning | adequate Holding gf’;id; glscS)l E)i‘:foggggémand

. rye . tochemlcal
activities efc. tﬁ“k for ot (BOD) : 100 mgll; Olls & Grease :
the green oe 10 mg/t

2 Domestic Waste |Soak pit Via - -

Water Septic Tank

C.i) Operating Standards and Emission standards (incinerator)

Op'é'l:;;l;ng standard
!

Parameters Operating Standards
Combustion efficiency 95%
Temperature of primary chamber 800
Temperature of secondary chamber 1050 £ 50°C

{i. Emission permitted through the following stack subject to the prescribed

standard
Sk Parameters Standards
Nao o
(03] 2) 3) 4)
Limiting Sampling Duration in minutes,

concentration in
mg/ Nm® unless
stated

unless stated

1. | Particulate matter 50 30 or | NM’ of sample volume,
whichever is more
2. | Nitrogen Oxides NO as 400 30 for online sampling or grab
NO? sample
3. [HCI 50 30 or 1 NM® of sample volume,

whichever is more

4, | Total Dioxins and Furans

0.1 ngTEQ/Nm” (at
11% Oy)

8 hours or SNM’ of sample
volume, whichever is more

5. | Hg and its compounds

0.05

2 hours or | NM° of sample
volume, whichever is more

188
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(i) Stack Height:Minimum stack height shall be 30 meters above the ground and
shall be attached with the necessary monitoring facilities as per requirement of
monitoring of ‘general parameters’ as notified under the Environment (Protection)
Act, 1886 and in accordance with the Central Pollution Control Board Guidelines

of Emission Regulation Part-1il.

C. Disposal of solid waste permitted in the following manner

S| | Type of | Quantity | Quantity | Quantity to be reused | Quantity Description of
No | Solid generated | to be off site (TPD) disposed | disposal site
Waste (TPM) reused on off (TPD)
site (TPD) L
1 Dead 2% Nil Nil 100% Deep
Birds Burial/Compost
ing/
Incineration
2 | Poultry | About8 Nil Nil 100% Composting
Waste | MT/Cycle

D. GENERAL CONDITIONS

1.

The consent is given by the Board in consideration of the particulars given in the application. Any
change or altemation or deviation made in actual practice from the particulars furnished in the
application will also be the ground liable for reviewlvariation/revocation of the consent order under
section 27 of the Act of Water (Prevention & Contral of Paliution) Act, 1974 and section 21 of Alr
(Prevention & Control of Polfution) Act, 1981 and to make such variations as deemed fit for the

purpose of the Acts.

The industry would immediately submit revised application for consent to operate to this Board in
the event of any change in the quantity and quality of raw material / and products / manufacturing
process or quantity /quality of the effluent rate uf amission / air pollution control equipment / system
elc.

The applicant shall not change or alter either the quaiity or quantity or the rate of discharge or
temperature or the route of discharge without the previous written permission of the Board.

The application shall comply with and carmy out the directives/orders issued by the Board in this
consent order and at alt subsequeni times without any negligence on his part. . In case of non-
compliance of any order/direciives issued at any time and/or violation of the terms and conditions
of this consent order, the applicant shall ba liable for legal action as per the provisions of the
Law/Act.

The applicant shall make an application for grant of fresh consent at Jeast 90 days before the date
of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or per‘sm nqlp'foperty
or any exclusive privileges nor does it authorize any infury to private propert_y-“fi{ @ng ;

invasian.ofi , -
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10,

1.

2.

13.

14.

15,

18.

7.

18.

18.

72

personal rights, nor any infringement of Central, Ctate laws or regulation.

This consent does not authorize or approve the construction of any physical sfructure or facilities or
the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in a prominent place for perusal of the
public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during the visit to the

factory. '

The applicant shall fumnish to the visiting officer of the Board any Information regarding the
construction, instalfation or operation of the plant or of effluent treatment system / air poilution
control system / stack monitoring system any other particulars as may be pertinent to preventing
and controlling pollution of Water / Alr.

Meters must be affixed at the entrance of the water supply connection so that such meters are
easily accessible for inspection and maintenance and for other purposes of the Act provided that
the place where it is affixed shall in no case ba at a point before which water has been taped by
the consumer for utilization for any purposes whalsoever.

Separate meters with necessary pipe-line for assessing the quantity of water used for each of the
purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
¢) Process

The applicant shall display suitable caution board at the lace where the effluent is entering into any
water-body or any ofher place to be indicated by the Board, indicating therein that the area into
which the sffluents are being discharged is not fit for the domestic use/bathing.

Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upsiream of
the terminal manholes where the flow measuring devices will be installed.

The applicant shafl maintain good house-keeping both within the factory and the premises. All
pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be admitted into the
effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The applicant shall at ali limes maintain in good working order and operate as efficiently as
possible all freatment or control facllities or systems install or used by him fo achieve with the
term(s) and conditions of the consent.

Care should be taken fo keep the anaerobic lagoons, if any, biotogically active and not utilized as
mere‘stagnation ponds. The anaerobic lagoons should be fed with the required nutrients for
effective digestion. Lagoons should be construcied with sides and bottom made impervious.

The utilization of kreated effluent on factory’s own land, if any, should be completed and there
should be no possibifity of the effluent galning access info any drainage channe! or other water
courses either directly or by overflow.

The effluent disposal on fand, if any, shouid be done without creating anymﬁsgmﬁeﬁ
surroundings or inundation of the lands at any time. S

90 -



20.

21,

22,

23.

24,

25,

2.

27

28.

29,

30.

31.

32,

L

If at any time the disposal of treated effluent on land becomes incompiete or unsatisfactory or
create any problem or becomes a matter of dispute, the industry must adopt alternate satisfactory
treatment and disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained liquid shail be
taken to equalization tank.

The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

The applicant shall provide port holes for sampling the emissions and access platform for carrying
out stack sampling and provide electrical outlet points and other arrangements for
chimneys/stacks and other sources of emisslons so as to collect samples of emission by the
Board or the applicant at any time in accordance with the provision of the Act or Rules made
therein.

The applicant shall provide all facilities and render required assistance to the Board staff for
coliection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or install,

feplace or alter the air pollution control equipment nr change the raw material or manufacturing
process resulting in any change in quality and/or quantity of emissions, without the previous
writien permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be erecied or
re-erected except with the previous approval of the Board.

The liquid effiuent arising out of the operalior of the air pollufion control equipment shall be treated
in the manner and to ion of standards prescribed by the Board in accordance with the provisions of
Water (Prevention and Confrol of Pellution} Act, 1974 (as amended),

The stack monitoring system employed by the applicant shall be opened for inspection to this
Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

in case of such episodal discharge/emissions the industry shall take immediate action to bring
down the emission within the limits prescribed by the Board in conditions/stop the operation of the
plant. Report of such accldental discharge /emission shall be brought to the notice of the Board
within 24 hours of occurrence.

The applicant shall keep the premises of the industrial plant and air pollution control equipments
clean and make all hoods, pipes, valves, stacks/chimneys leak proof. The air pollution control
equipments, location, inspection chambers, sampling port holes shall be made easily accessible at
all times.

Any upset condition in any of the plant/plants of the factory which is likely to result in increased
effluent dischargefemission of air poliutants and / or resuit in violation of the standards mentioned

above shall be reported 1o the Headquarters and Regiona! Office of the Board by fax. !__a ged’ post'

within 24 hours of its occurence.
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34.

35.

36.

37,

38.

39.

40

41,

42.

43.

The industry has to ensure that minimum three varisties of trees are planted at the density of not
less than 1000 trees per acre. The lrees may be planted along boundaries of the indusiries or
industrial premises. This plantation is stipulated over and above the buik plantation of trees in that
area.

The solid waste such as sweeping, waslage packages, emply containers residues, siudge
including that from air pollution control aquipments collected within the premises of the indus_triai
plants shall be disposed off scientifically to the satistaction of the Board, so as no fo cause fugitive
emission, dust problems through ieaching etc., of any kind.

All solid wastes arising in the premises shall be property classified and disposed off to the
satisfaction of the Board by: :
i) Land fillin case of inert material, care being taken to ensure that the material does not give
rise to leachate which may percolate Iilo ground water or camried away with storm run-off
i) Controlied incineration, wherever possible in case of combustible organic material.
if) Composting, in case of bio-degradable material,

Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried in
protected areas after oblaining approvat of this Board in writing. The defoxication or sealing and
burying shall be carried out in the presence of Board's authorized persons only. Letter of
authorization shall be obtained for handling and disposal of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or any of the
conditions referred to above requires variation {including the changa of any control equiprnent
either in whole or in part) this Board shall aftar giving the applicant an opportunity of being heard,
vary all or any of such condition and thereupon the applicant shall be bound to comply with the
conditions so varied.

The applicant, his/heirs/legal representatives or assignees shall have no claim whatsoever to the
condition or renewal of this consent after the expiry period of this consent.

The Board reserves the right to review, impose additional conditions or condifion, revoke change or
alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional fetter of consent, the Board hereby reserves
to it the right and power under section 27(2) of the Water (Prevention & Control of Pollution) Act,
1974 to review any and/or all the conditions imposed herein above and to make such variations as
deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force untit revoked under section 27(2} of
the Water (Prevention & Contro! of Poliution) Act, 1874 and saction 21 A of Alr (Prevention &
Contro! of Pollution) Act, 1981.

In case the consent fee is revised Upward during this period, the industry sha pay the differential
fees to thg Epard (for the remaining years) to keep the consent order in force. If they fail to pay the
amount within the period stipulated by the Board the consent arder wil be revoked without prior
notice.,

Thg Board reserves the right to revokefrefuse consent to operate at any time during period for
which consent is granted in case any violation is observed and fo medify/ stipulate_additiona
conditions as desmed appropriate. e
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1.The industry shall abide by the E (P} Act, 1986 and Rules framed there under.

2.The Poultry (Layer} Farm shall establish & operate as per the
Environmental Guidelines for Poultry Farms of Centrai Pollution Control
Board, Delhi (January 2022).

3.The industry shall obtain NOC frorm the Central Ground Water Authority for

witdrawl of ground water and submit the same to the Board.

E. SPECIAL CONDITIONS
GENERAL:

4. The industry shall maintain the ambient noise standards as prescribed standards
in the Noise Pollution (Regulation and Control) Rules, 2000.

5.The unit shall abide by provisions under the Plastic Waste Management Rules;
2016.

8. The Board may impose further condition or modify the conditions as stipulated in
this order and may revoke this order in case the stipulated condition are not
implemented and/or information is found to have been suppressed/wrongiy
furnished in the application form.

7. The Board reserves the right to revoke / refuse consent to operate at any time
during the period for which consent is granted in case any violation is observed
and to modify / stipulate additional conditions as deemed appropriate.

8. The industry shall submit point wise compliances to the consent conditions every
year by the end of March positively to keep this consent order in force.

9.No further expansion/modernization shall be carried out by the industry without
prior approval from the Board.

10.The industry shall pay differential fees if any as per the Odisha Gazelte
Notification dtd. 16.07.2012 of Forest and Environment Depariment,
Government of Odisha.

11.Plantation shall be taken up along its boundary and available vacant spaces in
the industry premises over 1/3 of the total area @ 1000 irees per acre.

B. WATER POLLUTION

1. The unit shall insta!l adequate treatment facility of domestic waste water and wash

water generated for compliance of the prescribed water quality standards. -




2. The waste water generated from t

L

he cleaning operations (after each batch

removal) should be collected in appropriate holding tank and put to use in the

green belt.

3. Proper drainage/outlet for collection and discharge should be provided for storm

runoff/discharges from the farm.

C. AIR POLLUTION
1. The height of the stack / chimney attz
KVA where h is the height of the roon
KVA is the capacity of the DG set. H
ground level.

ched to the DG set (M) shall be h + 0.2 ¥
1 where the DG set has been installed and
and h are expressed in meters above the

2.The ambient air quality inside the factor premises shall meet the National Ambient

Air Quality Standards prescribed In
(Protection) Rules, 1986.
3.{i) Operating Standards and Emission

the Schedule — VIl of the Environment

standards (incinerator)

Operating standard

Parameters Operating Standards
Combustion efficiency 99%
Temperature of primary chamber 8CO
Temperature of secondary chamber 1050 + 50C
ii) Emission standards .
SI. Parameters Standards
No
0] @) (3 @
Limlting Sampling Duration in

concentration in
h ]
mg/ Nm” unless

minutes, unless stated

stated
1. | Particulate matter 50 30 or 1 NM® of sample
voiume, whichever is more
2. | Nitrogen Oxides NO as | 400 30 for online sampling or
NO? grab sample
3. | HCI 50 30 or 1 NM° of sample

volume, whichever is more

4. | Total Dioxins and
Furans

0.1 ngTEQ/Nm?
(a1 11%

8 hours or SNM® of sample

07} voiume, whichever is more

5. | Hg and its compounds | 0.05

2 hours or 1 NM® of sample

volume, whichever js.more
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(iii) Stack Helght:Minimum stack height shall be 30 meters above the ground and
shall be attached with the necessary monitoring facilities as per requirement of
monitoring of ‘general parameters’ as notified under the Environment (Protection)
Act, 1986 and in accordance with the Central Pallution Contro! Board Guidelines of
Emission Regutation Part-1ll.

Adequate air pollution control system such as cyclone / Bagfilter shall be
provided at the outlet of the incinerator for treatment of the flue gas generate
from it prior emitting to the atmosphers (0 meet the prescribed standard of
the flue gas.

The secohdary combustion chambers of the incinerator & the pollution control
devices shalt be suitably retrofitted, if necessary, to achieve the emission limits.

6. Proper ventilation shall be provided in the farm.

7. Adequate exhaust fans shall be provided in the work zone area.

8. Collect carcasses promptly on regular basis and dispose them appropriately

without damaging the environment.

9. Preventive measures shall be taken to avoid unpleasant odour as far practicable.

D. SOLID & HAZARDOUS WASTE:

1.

2.

The solid wastes shall be collected, sorted, treated, transported & utilized
properly. _

No open burning or Indiscriminate dumping of any dead birds/ feathers/offal's
unused materials Jike litter/empty gunnles/containers etc. should be adopted
within or outside the farm premises.

Use reliable options for collection, storage, tidisport and disposal of dead birds.
The dead birds arising from day to day farm activity should be separated from
other live birds promptly and should be stored in closed containers\disposed off
within 24 hours appropriate disposal methods.

The dead bird burial pit should be of 3 to 4 m In depth and 0.8 to 1.2 m diameter
and located above minimum of 3 m from the ground water table.

The dead bird burial pit should be provided with a vermin/fly proof cover made up
of wooden/metal/concrete having a central operable lid of proper size for day to
day dropping of carcasses.

When the pit is full, a compacted soil cover of 0.5 m should be provided with the
top of the covered soil well above the ground level. i
The composting facility should not be located within 300 m form the
dwelling and 100 m from any well or water course. s

. The roof of the composting facility should be permanent with botto__rﬁ cq;ﬁ féted. g _

ga!-sg
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10. The composting fachlity should he secured with link mesh all around raised to a
height of 1.5 m above the ground level to avoid the predation by straw dogs etc.

1y

The cccupier must comply with the conditions stipulated in section A, B, C,
D, E, and F to keep this consent arder valld.

To

Sri Vidyasagar Punja A, Admin Head

M/s Venco Research & Breeding Farm Pvt.Ltd. ;

At/PO- Chhatna,PS-Rasgobindapur,Via - Moroda

Dist. —~ Mayurbhanj - 757016 ,0disha

570t Y L}
& REGIONAL OFFICER -

Memo No. 4 8 2 é / Date %!Dé‘/ 202

Copy forwarded to

i} The Member Secretary,S.P.C.Board,Bhubaneswar, Odisha,
i) The Collector and District Magistrate, Mayurbhanj

ity The D.F.Q,Baripada,Mayurbhanj

iv) The G.M, DIC,Baripada,Mayurbhan;

v) The C.D.V.O,Mayurbhanj

v}  The Asst. Director of Factories & Boilers, Balasore.

vi) Copy to Guard File

5%/29‘?-3
R

REGIONAL OFFIC




1

ANNEXURE — |

STANDARDS FOR DISCHARGE OF INDUSTRIALEFFLUENT

Sl.No. Parameters Standards
Inland surface Public Land for Marine Costal Areas
wator aewers irrigation
(a) (b) {c) (d)
1. Colour & odour Colourless/Odou | - See 6 of See 6 of Annex-1
rless as far as Annex-1
practicable
2, Suspended Solids (mg/l) 100 600 200 a.For procass
wastewater — 100
b.For cooling water
effluent 10% above fotal
suspended matter of
influent.
3. Patticular size of S8 Shall pass 850  |----— ———
5, pH value 5.5 t0 9.0 551080 | 551090 5.5 10 9.0
6. Temperature Shall not exceed | -—— c————— Shall not exceed 58°C
5°C above the above the receiving water
receiving water temperature
temparature
7. Oit & Grease mg/t max. 10 20 10 20
8. Total residual chlorine 1.0 — e 1.0
g, Ammoniacal nitrogen {as 50 50 N 50
N} mg/t max.
10. Total Kjeldahl nitrogen 100 — mo— 100
(as NH3} mg/1 max.
31, Free ammonia (as NH3) 50 - —_— 50
mgfi max,
12. Biochemical Oxygen 30 356 100 100
Demand (5 days at
(20°C) mgf1 max.
13, Chemical Oxygen 250 — e 250
Demand, mg/1 max.
14, Arsenic (as As) mg/t 0.2 02 0.2 0.2
max.
15. Mercury {as Hg) mg/1 0.01 0.0 wammn
max.
16, Lead {as pb) mg/1 max. a1. 1.0 —_
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17, Cadmium (as Cd) mg/1 2.0 1.0 —e—em
max,
18. Hexavalent Chromium 0.1 2.0 e 1.0 :
{as Cr+8) mg/l max.
18. Total Chromium {as Cr) 2.0 2.0 —— 2.0
mg/l max,
20, Copper (as Cu) mg/i 3.0 3.0 e 3.0
max,
21. Zinc (as Zn) mgfl max. 50 15 ’ — 15
22, Selenium (as Sc) mat 0.05 065 | .. 0.05
max,
23.  [Nickel (as Nil) mg/l max. 3.0 ‘ 3.0 | e 5.0
24. | Cyanide (as CN) mgy 0.2 20 0.2 0.02
max.
25, Fiuoride (as F) mg/| max.( 2.0 15 ———— 15 j
26. Dissolved Phosphates 5.0 T S —— ———— '
{as P) mglt may.
27. Sulphide (as ) mg/l 2.0 e ea—— 5.0
max,
28, Phennolic compounds 1.0 50 1 ceme 5.0
8s (CaH;0H) mg/ max.
29, Radioactive materials
a. Alpha emitter 10 107 10° 107
micro curie/m),
b. Beta emitter 10° 10° 107 10°
micre curie/m),
30, Bin-assay test 80% survivel of {90% survivall 90% survival 90% survival of fish after
fish after 96 of fish after | of fish after | 96 hours in 100% effluent
hours in 100% | 96 nours in | 95 hours in
effluent 100% 100%
effluent effluent
31 Manganese (as Mn) ‘ 2 mght £ mg/ ———— 2 mgn )
32, [lron (Fe) i 3 mg/! ’ e 3 mg/l
33 |Vanadium (as v) , 0.2 mg#! 0.2 mg/) ( ----- - 0.2 mgft ]
L34. Nitrate Nitrogen ‘ 0mgn | .. ’ “““““ l 20 mgft 7
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AMBIENT AIR QUALITY STANDARDS
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ANNEXURE - 1l

Concentration in Amblsnt Air
Time Industriaf Ecclogical Method of Measurement
Sl.No.] Pallutant Woeighted Aroa, Sensltlve Area
Average Residential, {Notlfied by
Rural and Ceontral Govt,
Other areas
(1) @) 3 (4) (5) (8)
* 5D 20 1. Improve Wast and Gaoke
Sulpbur Annual method
1 | Dioxide (S02), o 80 80 2, Ultraviolet
pg/m 24 Hours fluorescence
[
* 40 io0 1. Jacob & Hcecchhelsar
oxides of | Ammud Modifled (Na-Argenite
2 Nitrogen as . Method)
NO;, ug!ma . "k 80 80 2- Gas Phase
24 Hours GChemilumlnescena
Particulate Annual® &0 60
Matter {size -Gravimetric
3 lass than 10 - 100 100 -TOEM
pm) or PMy,, | 24 Hours -Beta Attenuation
S0,
pgim
Particulate Annual® 40 40 -Gravimetric
Matter (size -TOEM
4 less than 2,5 ok 60 60 -Bata Attenuation
um} or PM,s, | 24 hours
paim’

Annual Arithmetic mean of minimum 104 measurements in a year at a particular site
taken twice a week 24 hourty at uniform interval.
** 24 hourly or 8 hourly or 1 hourly monitored values, as applicable, shall be complied
with 98% of the time in a year. 2% of the time, they may exceed the limits but not on fwo

consecutive days of monitoring.
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ANNEXURE-T
(Plots Use for The Unit)
Sl No. Khata No. Plot No. Mauja Area In Acre Kisom
1 163/85 150/1069 Chhatana 0.14 Gharabari
2 168/85 151/1070 Chhatana 0.81 - Gharabari
3 168/85 97 Chhatana 0.33 Gl harabar!
4 168/85 98 Chhatana 0.33 Gharabari
5 168/85 153 Chhatana 2.18 Gharabari
6 168/85 154/1135 Chhatana 1.16 Gharabari
7 168/85 150/1132 Chhatana 0.11 Gharabari
8 168/85 174 Chhatana .87 Gharabar|
9 168/85 177 Chhatana 0.26 Gharabar]
i 168/85 149/1133 Chhatana 0.69 Gharabari
11 168/85 149/1131 Chhatana 0.84 Gharabari
12 168/85 157 Chhatana (.94 Gharabari
13 168/85 164 .__Chhatana 1.12 Gharabari
14 16B/B5 148/1130 Chhatana 1.03 Gharabari
15 168/85 148/1134 Chhatana 1.03 Gharabai
16 168/105 163 Chhatana 0.75 Dahi 1
17 168/106 156 Chlialana 0,31 Dahi 1
18 168/106 165 Chhatana 1.04 Bahi 1
19 168/108 160 Chhatana 1.04 Dahi 1
20 168/114 170 Chhatana 0.90 Dahi 1
21 168/114 171 Chhatana 1,39 Dahi 1
22 168/115 186/1185 hhatana 1,20 Dahi 2
23 168/115 188 Chhatana 1.27 Dahi 2
24 168/116 180/1186 Chhatana 0.47 Dahi 1
25 168/117 169 Chhatana 1.05 Dahi 1
26 168/101 184/101 Chhatana 1.05 Dahi 1
27 1687101 158 Chhatana 2.94 Dahi 1
28 168/101 178 Chhatana 2,06 Dahi 1
25 168/101 856 Chhatana 0.86 Dahi 1
30 168/101 190 o _Chhatana 0.70 Dahj 1
31 168/101 52 Chhatana 1.50 Dahij 1
32 168/101 B7 Chhatana 2.74 Dahi 1
33 158/101 179 Chhatana 112 Dahi 1
34 168/101 189 Chhatana 0.17 Dahi 1
| 3% 168/101 93 Chhatana 0.68 Dahi 1
| 36 168/101 161 Chhatana 0.60 Dahi 1
| 37 168/101 155 Chhatana 0.29 Dahi.1
| 38 168/101 166 Chhatana 0.38 Dahi 1
| 39 168/101 167 Chhatana 0.32 Dahi 1
[ 40 168/101 168 Chhalana 0.35 Dahi 1
[ 41 168/101 96 Chhalana 0.48 Dahi 1
42 168/101 S4 Chhatana 0.64 Dahi 1
43 168/101 172/1176 Chhatana 0.72 Dahi 1
44 168/101 17071175 Chhatana 0,46 Dahi 1
45 168/101 173/1174 Chhatana 0.88 _Dahid
TOTAL AREA-
Ac 40.12 Dec %

S S
e,




201




202

Sherun 1

GENERATOR RETURNS FOR THE MON*-__._.'
'JUNE-2023

[ T__..__._._._ —— ey . . -1 ——

: ANITIAL )
SLNG.OF  SLNGOF  [GAPACITY KWH FINAL KWH
SLNO GEMN.SET ﬁﬂLTERNATOR N KVA READING READING _|DIFFFERENCE |
1 PB4136849 | N13LS14296 | - 140 e79.8 6914 116
2 P84133491 ¥ N13L503950 140 6008.9 | 60243 L
3 63077 400 - 40196 41318 CAgd 20
4 84188009 L 2000 1 002  ses3 1 " ed . | 80
5 4310139 | N1E 185396 L. 200 ¢ 77106 TATE | A
§ 26479378 N22K4dszss | SO0 797 4d26 ;1529
rOTAL —_ ——————— PR ———— -
03.TOTAL UNIT GENERATED = 43148

04.UNIT EXPERT TO GRiD : NIL

05.IF THE EXEMPTION-FOR PAYMENT OF EO UNDER (PR jAS BEEN ALLOWE
DETAILS OF ORDER & DATE OF THE PERMITTING AUTHORITY MAY -B'El"::l'fi.\‘lib?i'@: s :
06.TOTAL DUITABLE UNIT (3-4-5); 43148

07.ELECTRICITY DUTY PAYABLE @ 55 PAISE PER UNIT  23731.4
08 ELECTRICITY DUTY: HAS NOT BEEN PAID THE OUTSTANDING AMOUN .
WITH INTREST @ 18%PER ANNUM : NIL

09. TOTAL ELECTRICITY DUTY PAYABLE (7+8) . RS . 237314
10.ELECTRICITY DUTY DEPOSITED (AMOUNT WITH CH#I;’EAN;&_&’O.ZAN:S
11.BALANCE OUTSTANDING (9-10) : NIL | |
12.REASONS FOR (8) ABOVE : N/A

13.METER READING TAKEN BY ((Yeda 4 A
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Government of Odisha

¢-Challan

.|Name of Depositor

:|venco Research &Breeding Firm Pvt Ltd, Chhatna

1

2.|Depositor's Address :| AT-Chhatna,PO-Morada,Dist- Mayurbhanja
3. Distriet I MAYURBHANJ

4 [e-Challan Reference Id :135B71A5990

5 | Total Transaction Amount (in Rs.) |:| % 23732 /-

=

| Amount In Words

-[Rupee Twenty Three Thousand Seven Hundrad Thirty Two Only

Department specific information (if any)

Department Reference 10

"1 : [ENE-1469481

Addresse Qffice

l i j:‘_‘\_f;f."-tlm-El.Keonjhar

Head of Account

Dascription Head Of Account Amount Challan No. & Date
ED on saifgeneration 0043-00-101-0034-01006-000 ¥ 23732 /-|Not Generated
' Total Amouni < 23732 /-
Bank Details
Bank Tansaction Id | 72047384
Bank Transaction Date & Time : |05/07/2023 9:09
Bank Transaction Status s

This is a computer generated challan and not requirc any signature or stamp
Generated on:
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venro Research & Brgpding Farm Pyt Lid

Vill/Pa: Chhattana, PSrRESgabindpur,

(atst:

Mayyrbhani

state: Ddisha

Ay

757018

Orear Sir,

Dated 01:08:2023

We have visited your sitefChhattana) dated 31 07.2023 for checking' d@‘Hvlsudami of niﬂh- Eﬁﬂmﬁﬂﬁ
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Odisha Groundwater (Regulation, Development
and Management) Bill, 2011
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THE ORISSA GROUND WATER (REGULATION, DEVELOPMENT AND
MANAGEMENT) BILI, 2011
A

BILI.

TO REGULATE THE DEVELQPMENT AND MANAGEMENT OF
GROUND WATER AND MATTERS CONNECTED THEREWITH OR
INCIDENTAL TIIERETO,

BE it enacted by the Legislature of the State of Orissa in the Sixty-second Year of the
Republic of India as follows:-

CHAPTER 1

PRELIMINARY
1. (1) This Act may be called the Orissa Ground Water (Regulation, Development and
Management) Act, 201 1.
) It shall extend to the whele of the State of Orissa.
(3) It shall come into force on sueh date and in such area or areas as the
Government may, by notitication, appoint and different dates may be appointed
for different areas of the State.

2. In this Act, unless the context otherwise, requires, -

a “agricultural use” means waler used for raising plants, crops or livestock
£ E P P
and other allied activities;

(b) “artificial recharge to ground water” means the process by which ground
water reservoir is augmented al a rate exceeding that under natural
condition of replenishment;

{c) “Authority” means the Orissa Ground Water Authority established under
section 3;

(d) “building”, includes any structure or erection or part of a structure or
erection which is intended to be used for residential, industrial,
commercial or other purposes, whether in actual use or not;

() “domestic use” meults wilel used Ly the human population for drinking
and other domestic purposes and inciudes consumption of water for such
similar relevant purpeses for livestock;




(£
()

(h)

)

)

(k)
)

(m)
(n)

(0}

(p)

&

“Government” means the Goverinient of Orissa;

“ground water” means water cxisting is an aquifer below the surface of the
ground at any particular location regardless of the geological formations in
which it is stationary or moving and include all ground water reservoirs
and springs and base flows in streams and rivers;

“Member” means a Member of the Authority and includes the
Chairperson;

“notified area” means any arca notified by the Government used sub-
section (2) of section 5,

“owner” includes a mortgagee in possession, a person who for the time
being is receiving or is entitied to receive or has received the rent or
premium or any other consideration for any building whether on his own
account or on account of, or on behalf of or for the benefit of any other
person or who would so recelve the rent or premium or any other
consideration or be entitled to receive rent of premium or any other
considerations if the building were let out to tenant; and include the Head
of a Government Department, General Manager of a Railway, the
Secretary or other Principal Otticer of'a local authority, statutory authority
or Company, in respect of building under their respective controls;

“prescribed” means prescribed by the rules made under this Act;

“rainwater harvesting” means the act of collection and storage of rainwater
at surface or in sub-surface aquifer,

“rural area” means any aren other than the urban area;

“sink” means with all its grammatical variations and cognate expressions
in relation to a well, includes digging, drilling, or boring of a new well or
in existing well or deepening and modification (of radials and galleries) of
the existing wells;

“urban area” means a municipal corporation constituted under the Orissa
Municipal Corporation Act, 2003 ant a Municipality or Notified Area
Council constituted under the Orissa Municipal Act, 1950;

“user of ground water” neans any person or persons including an
institution, a company or an cstablishment, whether Government or non-

Government who or which extract or use or sell ground watsi-fo
S

Y

T .-anycﬁ " .
A
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purpose including domestic purpose made either on personal or
community basis;

() “watershed” means an area confined within the topographic water divide
line as identified and nntificd by the Govemment, from time to time,
having regard to the purposes of the Act;

63 “well” means a well sunk for the search for extraction of ground water by
a person, except by the authorized officials of the Central or State
Government for carrying out scientific investigations, exploration,
development, augmentation, conservation, protection or management of
ground water , and shall include open well, dug well, bore well, dug-cum-
bore well, tube well and filter point, collector well, infiltration gallery,
recharge well, disposal well or any of their combinations or variations,

CHAPTER II

CONSTITUTIOIN AND FUNCTIONS OF THE AUTHORITY

3.

¢)) The Government shall, for the purpose of effective regulation,
development and management of the ground water, by notification, establish with
effect from such date as may be specified in the notification an Authority to be
known as the Orissa Ground Wate) Authoriy.

(2) The Authority shall consist of the following members, namely : -
(a) Secretary to Government, Department of Water Rescurces,
' Government of Orissa, who shall be the Chairperson;

(b) Chief Engineer and Director, Ground Water Survey and
Investigation (GWS&I), Orissa, who shall be the Member
Secretary;

(c) Regional Direclor, South Easten Region, Central Ground Water
Board (CGWB), Bhubaneswar:

(d)  Jeint Director, Agriculture (Engineering), Directorate of
Agriculture and Food production, Orissa;

(e} Managing Director, Agricultural Promotion and Investment
Corporation of Orissa Limited {APICOL), Bhubaneswar;

4y} Director, Special Projects, Panchayatiraj Department, Orissa;

(g)  Chief Engineer, Rural Water Supply and Sanitation (RWSS), .
Orissa; . -

(h) Chief Enginecr Rural Works, Orissa;
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() Member Secretary, State Pollution Contro] Board, Orissa; and
6] Chief Executive, Orissa Space Application Centre (ORSACQ),
Bhubaneswar.

4. ) In order to enable the Authority to properly function or exercise the
powers under this Act, the Government may provide such member of technical
personnel and other staff, as it may consider necessary,

(2)  The functions and the terms and conditions of service including the
requisite qualification and experienice of such technical personnel and
other staff shall be such as may be prescribed.

5. €)) If the Authority after consultation with various expert bodies, including
Central Ground Water Authority (CGWA ) is of the opinion that it is necessary or
expedient in the public interest 10 regulate the extraction or the use or both, of
ground water in any form, in any arca, il may advise the Government to declare
such area to be a notified area for the purposes of this Act.

Explanation. — Central Ground Water Authority (CGWA) is an authority constituted
under the provision of the Environment (Protection) Act, 1986 ;

(2} The Government may, on receipt of the advice of the Authority under sub-section
(1), by notification, declare any such area to be a notified area with effect from
such date, not being carlicr than three months after the date of publication of the
notification in the official Gazette, as may be specified in the notification.

(3) Every such notification shall, in addition to its publication in the official Gazette,
be published in not less than two daily newspapers in regional language having
wide circulation in the State and shall also be served in all or any of the following
modes as the Government may think fi1, naihely;-

(a) by affixing a copy of the notification in some conspicuous part of the
offices of the village Panchayats or Municipalities located in the said area;

(b) by proclaiming by beat of drum or by means of loudspeakers the contents
of the notification in the said area; or

(c) in such other manners as may be prescribed.

(4).  If in the opinion of the Authority, the availability of the ground water has
mproved in a notified area, it may, in consultation with various expert bodies
including CGWA, advise the Government to de-notify such area in the same-
manner as provided for declaring as area (o be notified area, S
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(5} The Authority shall also take steps to ensure that extraction of ground water
resources does not exceed the natural replenishment to the aquifers and wherever
there is mismatch, steps shall be taken 1o ensure augmentation of ground water
recharge in addition to regulatory measurcs.

{9) The Authority shall maintain and upkeep the database on ground water related
information.

0. (1} Any user of ground water desiring to sink a well in the notified area for any
purpose other than the purpose of domestic use, agricultural use and such other uses
specified by Government, from time to time, ¢ither an personal or community basis shall
apply to the Authority for grant of « pomit aud shall not proceed with any activity
connected with such sinking uniess a permit has been granted by the Authority;

) Every application under sub-section (1) shall be made in such form containing
such particulars and in such manner as may be prescribed.

(3) On receipt of an application under sub-section (1), if the Authority is satisfied that, -

(1) it shall not be against public interest to do so, if may grant subject to such
conditions and restrictions as may be specified, a permit authorizing the extraction
and use of ground water and the conditions shall include mandatory provision of
artificial recharge structures of appropriate size to be constructed by the applicant
within a period as specificd by (he Authority;

(i) sinking of such well would be against public interest, it may, by recording reasons
thereof, refuse to grant pcrmit:

Provided that, no person shall be refused a permit unless he has been given an
opportunity of being heard.

{4) The decision regarding the grant ur refusul of the permit shall be intimated by the
Authority to the applicant within a period of sixty days from the date of receipt of the
application.

(3} In granting or refusing a permit under sub-scction (3) the Authority shall have regard to
different aspects of ground water regime of the area as may be prescribed.

(6)  The permit shall be in such form as may be prescribed.

7. {1} Every existing user of ground water in the notified area shall, within a period of
one hundred twenty days from the date as specified in the notification under sub-section {(2) of
section 5, apply to the Authority for the grant of a certificate of registration recogmzmg 1ts
existing use in such form and in such manner as may be prescribed: .
3
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Provided that the Authority may cntcriain any such application after expiry of the said
period of one hundred twenty days, if' it is sutistied that the user was prevented by sufficient
cause form filling application within the said period.

(Z2)  An application under sub-seclion (1) shall contain such particulars, as may be
prescribed,

(3)  Onreceipt of an application under sub-scction (1}, if the Authority is satisfied that
it shalf not be against the public interest to do so, it may grant, subject to such conditions and
restrictions as may be specified, a certificate of registration in such form as may be prescribed,
authorizing the continued use of ground water or refuse to grant certificate of registration in the
Authority is of the opinion that continuance of the use of ground water shal] g0 against public
interest;

Provided that no person shall be refused g certificate of registration unless he has
been given an opportunity of being heard.

{4)  The decision regarding the grant or refusal of the certificate of registration shall
be intimated by the competent authority to the applicant within a period of sixty days from the
date of receipt of the application and if no decision iy intimated within the said period, it shall be
deemed to have been granted till the Authority passes order thereon,

(5 In granting r refusing a certificate or registration under sub-section (3), the
Authority shall have regards to such aspects as may be prescribed,

(6)  Pending communication of the decision nn an application under sub-section {1
every existing user of ground water in the notified area shall be entitled to the continued use of
the ground water in the same manner and in the same quantity, as he was entitled prior to the
date of filling application,

(7} Ifaregistered well becomes defunct, the user of ground water should immediately
bring this fact to the notice of the Authority,

8. On and after establishment of the Authority, every person, who sunk well in any area of
the State other than the notified area, shall be liable to register his well with the Authority for the
purpose of this Act in such manner as may be prescribed.

9.(1) Every rig owner shall register his machinery with the Authority in such manner and on
payment of such fee as may be prescribed.

(2) Every rig owner shall follow the instructions issued by the Authority, from time to time.
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10. At any time, after a permit or certificate of registration, as the case may be, has been
granted, the Authority may, for the reasons to be recorded in writing, alter, amend or vary the
terms of the permit or certificate of registration, as the case may be:

Provided that ng order under this section to the disadvantage of the user shall be passed unless
the user of ground water has been given an opportunity of being heard:

Provided further that, before taking such action, the Authority shall ensure that the standing
crops, if any, are not damaged.

{1. {1} If the Authority is satisfied either on @ reference made to it in this behalf or otherwise,
that —

{a) the permit or certificate of registration granted under subsection (3) of section é or
sub-section (3) of section 7, as the case may be, 1s not based on correct facts; or

(b) the holder of the permit or certificate of registration has without reasonable cause failed
to comply with the conditions subject to which the permit or certificate of registration has been
granted or has contravened any of the provisions of this Act ar the rules made thereunder; or

{(c) a situation has arisen which warrants limiting the use or extraction of ground water,

It may, without prejudice to any other penalty to which the holder of the permit or of the
certificate of registration may be liable under this Act, after giving the holder of the permit, or of
the certificate of registration, an opportunily uf beiny licard, cancel the permit or the certificate
of registration, as the case may be.

) Where a certificate of registration or permit has been cancelled under sub-section (1), the
holder of such certificate or permit, as the case may be, shall surrender his certificate of
registration or the permit, as the case may be, to the Authority within such period as may be
directed by it.

12. (1) the Authority shall function subject to the contro} and supervision of the Government.
(2)  The Authority or any person authorized by it in writing in this behalf shall have powers,-

(a)  to enter, at any reasonable time, on any property whether Private or Government
owned, with the right to investigate and make any measurement concerning the land or the water
located on the surface or underground;

(b)  to inspect the well which is being sunk or has been sunk and the soils and other
materials excavated there from; LT
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(b}  to take the specimens of soil or other materials or of water extracted from such
well in the manner as may be prescribed;

(d) to pass order in writing, the persons sinking a well to keep and preserve in the
prescribed manner specimen of soils or any material excavated there from for such period not
exceeding three months from the date of compaction or abandonment of the work as may be
specified by the Authority.

(e) to inspect and to take copies of the relevant record or documents and ask any
question necessary for obtaining any information (including diameter or depth of the weil which
18 being or has been sunk; the level at which the water is nr was struck and subsequently restored
or rested; the types of strata encountered in the sinking of the well and the quality of the water
struck) required for carrying out the purposes of the Act;

€3] to direct the user of ground walcr to install water-measuring devices on any ground water
abstraction structure;

(g)  to seize any equipment ur device utilized for illegal sinking and demolish the
work executed fuily or partly;

{(h)  to direct any user of ground water who does not comply with the provisions of the
Act and rules framed there under to close down the extraction of ground water, disconnect its
power supply and demolish any hydraulic work found to be illegal according to the provisions of
this Act and rules made there under;

(1) to enter and search at all reasonable time with such assistance, if any, as it considess
necessary, any place in which it has reasons 10 believe that offence under this Act has been or is
being committed and pass order in writhing t¢ the person who has been or is committing the
offence not to extract or use the ground water for a specified period not exceeding thirty days;

() to issue such direction, as it may deem fit, with regard to defunct well for prevention of
degradation of the ground water; and

(k)  to exercise such other powers as may be nceessary for carrying out the purposes of this
Act or any rules made there under.

(3)  Where the user of ground water does not comply with the direction issued under
clause {f) sub-section (2) to him within a period of sixty days the Authority itself may install
such water measuring device and recover the cost from the defaulting user of ground water.

4) The power conferred under sub-section (2} includes the power to break open the
door or any premises where sinking, extraction and usc (v Lround water may be going on;
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Provided that the power to break open the door shall be exercised only after the owner or
any other person in occupation of the premises, if he is present therein, refuses to open the door
on being called upon to do so.

(53 The provisions of the Code of Criminal Procedure, 1973, shall so far as may be,
apply to any search or seizure under this section as the apply to any search to seizure made under
the authority of a warrant issued under section 93 of the said code.

(6) where the Authority seizes any mechanical equipment or device under clause (g)
of sub-section (2), it shall, as soon as may be, inform a magistrate and take his orders as to the
custody thereof.

13.(1) Every order make under sub-section (2) of section {2 shall be served. —

(a) by giving or tendering the order of notice by hand or by sending it by post to the
user for whom it is intended: or

(b) if such user cannot be found, by aflixing the order of notice on some conspicuous
part of his last known abode or place of business or by giving or tendering the order of notice to
some adult member or servant of his family or by affixing on some conspicuous part of the land
or building in which the well is being sunk.

2) Where the person on whom an order ol notice is to be served is a minor, service
upon his guardian in the manner as provided in sub-section (1) shall be deemed to be a service
upon the minor.

14, No person shall be entitled to claim any damage or compensation from the Government
or the Authority for any loss sustained by him by virtue of any action taken under this Act.

15 (1} The Authority may, by general or special order, in writing, direct that all or any of the
powers or duties which may be exercised or discharged by it shall, in such circumstances and
under such conditions, if any, as may be specified i its vrder, be exercised or discharged by the
Chairperson or the Member-Secretary or any other technical personnel or staff of the Authority
specified in this behalf in the order.

(2)  The Government may, in consultation with the Authority, be general or special
order, in writing, direct that any of the powers or duties which may be exercised or discharged by
the Authority, may be exercised or discharged by such officer of the Government as may be
specified in the order.

16.  All members, technical personal or staff of the Authority shall, when acting or purporting
to act in pursuance of the provisions of the Act or of any rules made thereunder, be deemed to be
public servants within the meaning of section 21 of the Indian Penal Code, 1860.

9
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17.  No prosecution, suit or other legal procceding shall be instituted against the Government,
the Authority or any other officer of the Government or uny member or any technical personnel
or staff of the Authority for anything done or intended to be done in good faith under this Act, or
the rules made thereunder.

18. (1) No prosecution for an offence under this Act shall be instituted except or by or with the
written consent of the Authority or a person authorized in the behalf by the Authority.

(2)  No court inferior to that of a Magistrate First Class shall try any offence under this Act.

CHAPTER H
RAINWARTER HARVESTING FOR GROUND WATER RECHARGE

19.(1) Subject to the provisions of this Act and the rules made thereunder, the Authority may,
for the purpose of improvement of ground water in the State, undertake and promote various
schemes in the State for rainwater harvesting through construction of feasible recharge structures
in rural and urban areas with adequate thrust on watershed management and mass awarencss
programmnes.

(2)  Subject to the direction of Government, the Authority may issues guidelines for
identifying recharge worthy areas in the State for the purpose of recharging ground water by
harvesting rain water.

(3}  The Authority may give appropriate direction, -

(@) to any Department of Government whose activity has direct or indirect impact on
the ground water under the notified area to include rain water harvesting in its developmental
schemes.

(b)  in respect of all urban arcas with a population of five lakhs or more, to an owner
of the building having a plinth area more than two hundred square meters or more than three
floors irrespective of the plinth area, to consiruct appropriate ground water recharge structure in
such manner and within such period as may he specificd in such direction and any violation to
comply with such direction without prejudice to any penalty that may be imposed on such owner
under this Act, the authority may construct or cause to be constructed the recharge structure and
the expenses incurred for such construction shall be recovered, from the owner to whom such
direction was given, if not paid within the prescribed period, as an arrear of land revenue.

(4)  Not withstanding anything contained in any law for the time being in force, where in any
urban area falling under any notified ares, -
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(a) any local authority or any other authority in charge of approving the building plan shall
impose a condition for roofiop rainwater harvesting structure in the building plan having a plinth
area more than two hundred square meters or more that three floors irrespective of the plinth
area, while according approval for construction of such building;

(b) any agency charged with the duty of supply of clectric energy to a building and any
agency charged with the duty of supplying water shall not give electric connection or water
connection, as the case may be, 1o any newly constructed building or convert to a permanent use
any connection already taken, unless the application for such connection is accompanied by a No
Objection Certificate from the Authority:

Provided that temporary water supply connections and electric connections may be given by the
agencies, if the application is accompanied by u plan, sanctioned by the authority competent to
sanction such building plag.

CHAPTER IV
MISCELLANEQOUS

20.  If any person contravenes of fails to comply with, any of the provisions of this Act or any
rule made thereunder, or obstructs the Authority or any other person authorized by it to exercise
any of the powers under this Act, shall be punishable witl -

{i) for the first offence with fine which may extend to rupees ten thousand, and

(iy  for the second and subsequent offence, with imprisonment for a term which may
extend to six months, or with fine, which may extend to rupees fifteen thousand or with both.

21 (N Any offence committed under this Act may be compounded by the Authority or
any officer authorized in this behalf by the Government, by general or special order, either
before or after the institution of the proceedings subject to such conditions and with such amount
as may be prescribed.

¢ Where an offence has been compounded under sub-section (1), after institution of
prosecution, such composition shall have effect of an acquittal on the accused with whom the
offence has been compounded.

22, () Where an offence under this Act has been committed by a Company, every
person who, at the time the offence was committed, was in charge of or was responsible to the
Company for the conduct of the business of the Company, shall be deemed to be guilty of the
offence and shall be liable to be proceeded against and punished accordingly:
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Provided that, nothing contained in this sub-section shall render any such person liable to any
punishment under this Act, if he proves that the offence was committed without his knowledge
or that he exercised all due diligence to prevent the commission of such offence.

(2) Not withstanding anything contained in sub-section (1), where an offence under this Act
has been committed with the consent or in connivance of, or is attributable to any negligence on
the part of any Director, Manager, Secretary or other officer of the Company, such Director,
Manager, Secretary or other officer shall also be deemcd to be guilty of that offence and shall be
liable to be procecded against and punished accordingly,

Explanation — For the purpose of this section, -

(a) “Company” means any corporatc body and includes a firm or other association of
individuals; and
(b) “Director” in relation to a firm, means a pariner in the firm.

23. (1} Any person aggrieved by the decision or action of the Authority under this Act may,
within a period of sixty days from the date on wluclr the action is taken or the decision is
communicated to im, and on payment of such fees as may be prescribed, may appeal to the
Agriculture Production Commissioner:

Provided that the appellate authority may entertain an appeal after the expiry of the said
period of sixty days, if it is satisfied that the applicant was prevented by sufficient cause from
filing the appeal in time.

) on receipt of an appeal under sub-section (1), the appellate authority shall, after
giving the applicant an opportunity of being heard, dispuse of the appeal as expeditiously as
possible.

Explanation. — For the purpose of this section the Agricuiture Production Commissioner means
an officer who has been appointed by the Government from time to time.

24, No act or proceeding of the Authority shail be questioned or shall be invalidated merely
on the ground of existence of any vacancy or defect in the constitution of the Authority.

25, (1)  The Government may, be notification, make rules to carry out the purposes of this
Act.

() In particular and without prejudice to the generality of the foregoing powers; such rules
may provide for all or any of the following matters, namely:-

(a) the functions and terms of conditions of service of the employees of the
Aathority under sub-scction {2) of section 4;

e e A T
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(b) any other manner of effecting service of the notification under clause (c) of sub-
section (3} of section 5;

(c) the form of application under sub-section (2) of section 6 and the particulars that
may be furnished with the application;

(d) factors to be considered for grant or refusal of permit as required under sub-
section (5) of section 6;

(e} the form of permit under sub-scction (6) of section 6;

(f) the form of application and the particular to be mentioned in such application
under sub-sections (1) and (2) of section 7;

(g) certificate of registration under sub-section (3) of section 7,

(h) factors to be considered for grant or refusal of certificate of registration as
required under sub-section {5} of section 7,

(i) manner of registration of existing well under section §;

;) manner of registration of rig awner and the rate of fee to be paid under sub-
section(l) of section 9;

(k) the manner in which the specimens of soils or other materials shall be kept and
preserved under clanse {d) of sub-section (2) of section 12;

(i) the conditions on which and the amount payable for composition of the offence
under section 21;

(m)the amount of fees to be accompanicd with the application for appeal under
section 23; and

(n) any other matter which is to be, or may be prescribed under this Act.

26. (1 If any difficulty arises in giving effect to the provisions of this Act, the
Government may, by order, do anything which appcars to it to be necessary or expedient to
remove the difficulty;

Provided that no such order shal! be made atter the expiry of the period of two years from
the date of commencement of the Acl.

(2)  Any order made under this section, shall be laid before the State Legislature,

R
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STATEMENT OF OBJECTS AND REASONS

Even though the average stage of ground water development in Orissa is low in
comparison to other States of the country, based on the regional hydro-geologic, agro-climatic
and socio-economic status, the ground water utilization in some of the Blocks have been rather
intensive. To prevent quantitative and qualitative degradation, the extraction of ground water
should not exceed the scope of its natural recharge. There are wide variations in patterns of
ground water recharge and utilization in different Blocks of the State. The prevailing situation is
likely to be further impacted due to the on-going urhanization, industrialization and climate
change processes.

Keeping these facts in view, a new legislation titled “The Orissa Ground Water
(Regulation, Development and Management) Bill, 2011 is being proposed for enactment. In
brief, the Bill envisages setting up the Orissa Gronnd Water Authority to enforce its various
provisions. In consuitation with the experts, the Authority will identify ground water problematic
areas in the State and advise the Government ta notify the same. In the notified areas the users of
ground water have to seek prior permissions to construct new wells except for the purpose of
domestic and agriculture use and such other uses to be notified by the Government from time to
time. The Authority shall maintain database of all existing and new wells for regular monitoring
of ground water status in the State. All the rig-owners operating in the State have to be registered
with the Authority. In Specific urban areas for certain types of building, rooftop rainwater
harvesting will also be made mandatory. In the Biil, various penalties have been prescribed for
contravention of its provisions. The Government of Orissa shafl be authorized to make rules for
carrying out the purposes of the Bill.

The Bill seeks to achieve the above objectives.

NAVEEN PATNAIK
Member- in-Charge
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LetterNo. 15K Q1)
X1-33,20)8
Prom
8ni Ratmaleay Rout, LAS,
Director
Te

The Addl, Secretary to Gowi.
F & ARD Department, Odisha

Sub; Water Tax Enforcement on Poultry Farm.

Sir,

Enclosed please find herewith the Letter No. AGPA/DI96 20:3% dt
12.08.2020 of president All Odisha Poultry Association, Chandrasekharpir, Disk
Khordha in regards water tax enforcement on comriereial poultry fmm: by
Mayurbhanja frrigation Division, Baripada(letter enclofied).
It is to’'mention here that, the State Govt. iz kin

promiotiondl éfforts for sustainability of Poultry faxmin_g and dealamd ey

h

Anpigh to ﬂﬁi;iaw mmv'- '

industry as “Agriculture”. Due to the active support ni&P-a‘ulh'y Entmpmneuxsponr?-

State is self sufficient in Meat Production and 1s going forward to achidve theSelf-
e 3
sufficiency in egg production in near future. FPurther, all the sub goil water

sources have been made by the Poultry Entreprenenys.on:their owmn.cost.

’T'herefore, it is requested to take up the 1ssue with the: Departmeit-of Water

Resources, Govi. of Odisha te issue necessary guidelines to allthe Isrigaﬁan.

Divisions not to charge water tax on Pouitry Farming: (bayerdarm, Brodidor fin

Hatcheries & Broiler farm) like other exemptions afteady implermefitsd AP
Odisha Poultry Policy-2018.

Encl: &s abave

Memo No. _ISS ?:ﬁ' /Vet, Dt._A% - 1N- 2122.-_42

dt.12.08.2020.
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EXTRAORDINARY
PUBLISHED BY AUTRHORITY

SATURDAY, OCTOBER 03,

['No. 12095-10V(A)-63/2015/FARD.}
FISHERIES & ARD DEPARTMENT

No. 1388, CUTTAG

RESOLUTION
The 3rd Qclober, 2015
Susuect : Odisha Poultry Policy, 2015.

1. INTRODUCTION:

Odisha is the eighth largest producer of poultry egg In the
stalistics, there are 62:pouliry. layer farms in ihe state with total:
layer birds-re'pr_ééq’ ﬁ[%gz:‘a md-2:5 percent of the Country's:
about 5000 commé arms in operalion with bird cd)
the state broifer placemientis:around 20-25 Jakh day-old-chick {
18-23 lakh adult brciiergbfr{i_ﬁ‘;perweek are entering into the markat

As per the recommendations of Indian Nutritional Acad

should be consumption of 1B2.6ggs per head per annum. At the;
person are consumed: annually-while the stale avoragoe ls ﬁﬁ'éi
The State is more or lass:selfsufficiont in broller production as

Backyard Poulty'has baen widely accepted by the rural pe

in terms of infrastructure. Poultry thus provides supplementaryiingome 10

landiess farmers and is-taken care of by the family, espocially 1he"wa‘__11'_e'l_j|'.,{f_p_lk.‘
1.1. Performance of.Poultry Sector: B

The poulfry-secior in the Stale is divided inlo

production syslems;-‘fﬁhe_ rural-based traditional system-co

_ poultry population afid supplies most of the poultry meat:a
rural areas. It also-supplies about 10% of the pouliry-
peri-urban areas, where commercial preduction is largely:' '

and 2012, egg” production increased from 25 lakhs to:
increase was. associated with establishment of some ney
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initiated many. .promotional eflorts such as (1) Red,uggi,gg:f-.:ﬁ._ﬁ_
poultry farming, {2) Reimbursement of VAT on Maize ~and.broken, 1 :
poultry feed, {3) Supply of aggy in mid duy meal gcheme at prima ViS5G 1s.,
The conducive agro-climalic condition, lower land prices. and less vanatacm in

szasonal chmates is suitable for invesiors for poullry farmmg

;
|
;
£
i

pr[onbze .comfnarcial Iayer poullry devalopment in lh&' )
: nt is 34 lakh per day, while the consq

The mcreasa 2 egg producuan of the State nol omy-:
hunger of the-State but also can creals huge smploymenxﬁopppr’tumti'

The technp_lqu c_ie_\te_[q

through entreprensurship development.
essential to.achieve enhanced production potential in ba’c}'gyg[d;g'oqlw;; )

1.2. Issues.and Challenges:

Un-employment and under-emptoyment in rural arggs’isia:d
There is an urgent need lo increase the avenues of & np
through agro-based rural industrialization. Commerc;
avenues for emplayment in the State. |

Poullry farming being a high cost intensive proje'é_'b'; i \
as vagaries of Nature, Bird flu, elc.. some policy decisiong/ace: wede
fiscal incentives to the poultry entraprengurs.

S I AT T o



~ Sector Units/ Joint Vantures! Non-Govemment Organis

3

€ggs is a great concern. Suitalle sirategy will b&;.-{ij@'daf-jzln-rcopg:
Government of thdia to ensure availa bility of parent stagk: chieks. -
Availability of dual purpose Day-old-chick at an. affardabie; spricedisxg
productivity  enhancement through backyard poulw;ﬁ- farming. A
recommendations by Indian Council of Agricultural. Reséarch;. the diia
parent stock poultry breeds will be maintained al State owngd. Pau!t:y;-‘- ]
farms for supply of chicks to lhe farmeors for bac@aféd pouitry'. Mnd
Infrastruciure Development Fund, 48 District pouitry: halgheries
established. Sorne of these Halcherios will be made funetional:hy: Dap: fiment
producmg day-old-chicks of dual purpose poultry breed’f' suf[able

larept
required for the State Govt. Poultry Farms and Hatcher?' ; S@te DLIF._.‘
Farm..will: continue 1o maintein the parent -stock dug S SUGHY iKhaki: -
itei:Fakin for promoting Duck farming. Other. awan spemqs suah ‘as.

Japanese G!uai}ocan also.be promoted in the State.
<@g isnotadeqia

extension effort'needs to‘be taken up to reduce th&-j‘ y,&g
Extension. The Krishi. Vigyan Kendras (KVK) should un

Production performance and economics of producuon of dual purpos
should be taken up. Under National Livesiock Mission-suéiy: acllwlg
taken up.

Availability of hygienic pouitry meat for consumar 853

technical civil works; subject to a maximum of Rs. 50 la
for establishment of poultry processing unlt. Al organlza;]g

under the Odlsha Food Processing Policy. Such schemesw:ll_,be pog__ﬂ__
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order to create a markeling chain and ensure lood safety:as. per. the FoadiSarshy
Standard Acl, 2008 and cater to public health concerns as.a 'whola.

Disease sur\relilance will be slrengthened to keep a watch over back _ l'ﬁ U,ltry
Routine vaccination, de-worming of poullty reared in backyard condition. will be
carried oul. Community level Vaccinators will be trained. for vaccination: and
de-warming of the'goultry birds. _

Proper Ingtitutional structure for administrative coordit aic

Committee constituted for implementation of Nalfonal LIVestock Missiol
mandate (o aversee-the Mission implomantation, where Poultry:Develdpmis
cormponent.

There are many. indigenous pouliry germ-plasm ayail:
will be made o Jmprove and conserve these breeds:. GRg:E
dedicated for  ex<sltu conservation of nalive germ-plasm.

2, POLICY OBJECTIVES:
The Poultry Policy aims to address various interfifik

simultaneous and muifi-pronged action with an amphasis on ifiprovetment’ in
technology and infrastructure, driving capital formation, re~slructu.nng;».the incen vesiaand
streamlining the institutions.
Objectives:
» To enable a conducive environment for comrnerc:"' "f-pqyltry far{’u
State. o
« To promiote;backyard poullry farming for 1ivelihood_‘-_'""' "
« To produce 100 lakh egg per day and 100 TMT beiiler \
» To promote creation of infrasiruclure like laboratorias, p[qqessit;g;:um szblc
and boost processing and distribution facililies o

I A N ] 1T R B - 7




5

educaled youths. State incentives viz. capital assistance and. markeling for

products are essential.

Backyard poultry will be promoled in rural areas for saourng better livell
living conditions for farmers, particularly the women. Other bird$- like; .Duclg -
Quail. turkey will be encouraged in some nicho areas. Duck-ﬂ‘sh;:félrmihg_,fwill'.a]'.' g
in suitable areas. State Government and Central government ﬁg_g‘niﬁi'gs (Céri e
Research nstitute, Geniral Poullry Developmen! Organisaﬂar’j‘). will s__uppjl"-"‘;_ ck if.‘-ks!
gucklings for backyard sector. Convergence with National Llvestsck Mission “I”é"Uﬂwéﬁ in
lhe Year 2014-15 will be made, which has a lot ot scope for =pfaducti\}ity- enfianeer £

inrough Rurat Backyard Pouliry.

The Paultry Policy covers the species suitabie for backyard and Q‘qmme;_ncial

farming. It inctudes Ghicken, Japanese Quall, Duck.
3. SCHEMESIFORPOULTRY FARMING:
3.1 G.dmm#)_';f;'{al Layer Farming: commarcial: Lays
the main source of family income Of can provide subsi

J

encourage those gntreprenaurs for expansion.

Poultry Layer Units for an additional capactty-df-*l-e.;j,__agﬁ_slf over

years.

b. Selting up new Commercial Poultry Layer Farms: 1t ispm o 19,
encourage prospective entreprenaurs lor semng up NOW. Ak
Poultry Layer Unils for an additional capacity ef:50 1akhs over

years. Under State Agricuiture Polluy-2013; G2

will be-availed for establishment of Commercial
Einancial -assistance in shape of loan will be avalil
Coopetative:Banks for poultry farming. The technicél
Animal Rasources Development {F & ARD) Deparimap
and Banks will-provide guidance to the entreprengiss
report to obtain. bank loan. NABARD being the -apex

relating to policy, planning and operations In the ﬁe’lc'i:__nf.-aggl_f;gltu._ra_lﬁ;'__-_"_._'

agsist in formutation of Model Project Report.

RS RATEE fa

Cemmercial Poultry farming will be encouraged 10 crezie epiploymen Jor; e

employment ta unemployed youths in the State. itis propaseds _ ‘
projects for establishment of 60 lakhs commercial layer Birds T next thrée Bars:
. Expapsion of existing commercial Layer Pouliry Units; As. per Stdte:
Agncu!lure .Policy-2013, Capital Inveslmen'\(,;'_ -Spbsidy: is _avﬁ‘{_i,éblﬁ— (o,
establishment of Commercial Layer Poullry ‘Laye ' '

e |

iy fargings
com
take

thesgxisting.

ok,

tal: Thvestm

\(S).

[
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86 Jakns. Broiler placements are to the extent of 20 25 lakhis:DOE!{day-old-EhIGK
per week. 18-23 (akh adult broiler birds per week are entering In,io-lhg*-:-njgﬁ&e“
meat purpose. In order to enhance the production of broile:g;rﬁeat'--fmm presentdgyet : -
of 70 TMT to 100 TMT per annum. it is planned 10 encourags:those enlcqptgﬂau@; '_
for new establishment/ expansion of the existing Commaercial-Brailer Unils: tt;an Jx

addilional capacity of 40 lakhs over a period of 4 years.
Broiler farming can be undertaken either ingividually -gr through: Integralors:
where, Integrators supply day-old-chicks. feed required for the. birds: and also. -

ensure the marketing of birds through their own channels. A broiler fartn wnth :
strength of upto 2:000 birds can be profitably run using:the s ily "

without the requirsment.of additional man power. Adequatg@r’@v;gon i
Investment Subsidy under State Agricullure Policy Wil nbe.:made: l't) f;lr,aﬁt ;-

entrepreneurs ta set up new broiler urill of for expansion of existing unitg, _
There are many integrators who are involved in the enterprises of brojler
er farming. 2 '

farming in the state, Tie up with integrators for cluster. by
promated and tri-partile agreemenl among the farmers..}hl@ﬁﬁ%ﬁﬁm.;ﬂﬂﬁ C
can be made. '

Financia! assistance will be available from Commer,cia.l'-_gnq-_.__:gﬁ.gpqqu"‘ @B

farmulation of Maodel Pro;ect Report

bt P AR PR 5 0L
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3.3 Backyard Poultry Farming: Backyard Poullry rearing:. E@Widatyaé’-
rural areas of the State. This provides livelihood to poor households_._ The-dgcal
poultry birds produce less quantity of egg and meal. The.dual purpose: OOIO_..-_}_hI]'dS
which are phenotypically simitar to country birds grow at:a:faster rate-and;produge
more eggs in the backyard poultry production system. ‘Theqrgan] adibag
pouitry can be seen as vehicle in the eradication of l“;ﬂ‘@ a@.;e'r-ty

hunger 1o a great extent. It is proposed o promote bagkyard’ goultry ipsad
through rearing of Jow- inpul-technology birds such asVanaraja, Black: Rotk
Chhabro, Giriraja, Gramapriya, Kurpiler Colmr Plus, Rainbow Roosler ete.
inciuding any other low-input-bird approved by Government of India. These chicks
can be procured from Governmenl & private Poultny- hatcheres, As -per

area will be covered each year under this programme . by avalling fund_\_,h_‘from'-
Central, Stale Government and cther sources,
Diseasa. prevemrnn and control lhrough routina vaccmaﬁon and deworn‘un

Animal Husbandry, O.U.A.T., Bhubaneswar, Research Instﬂ:u_tes-‘-,.li-k_e;._(i‘qm;rg ,gylag_-;
Research Institute, Bhubaneswar and Cenlral Pouilry Deif,élqpm_ent; Organlgat;on.

Bhubaneswar for prevention and control of pouliry diseases,
3.4 Backy_atd Duck Farming: Duck rearing will be-eheotiraged:inisom

Institute, Bhubaneswar and Departmental Duck Farms- Wl[l supply duckhngs to

farmers.,
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3.5 Other Support Schemes: 4 ’
i#
a. Steps will be initiated to survey and characlerize the native poulttyigerms 4

plasm of the State and necessary measures ._for_;g_:nnse_rvq_ﬁgpf.-,--éand
improvement will be taken up under Stale Plan:Scheme.

b. Training of Community levet Poullry Vaccinalors: will be slandardized
and they will be issued with 1D card and certri‘cate for field.ap 1
This aclivity would ue laksn up by converging: ‘ohgoing Schemes!
Projecls like Odisha Communily Tank Management Project, “Odisha
Tribal Empowerrmenl Livelihood Projecl, Odjsha Livelihood Missien -ém:l *

cothers.
c. Small poultry meat processing unis will be:set up in urban- areas

through Qdisha Poultry Federation for sa‘fa-.;h;’,{g_jen_ic pouitn
produgction. Support available under NMFP angd: dish f.Foodf OCeSSIng:

Poticy for setting up pouitry meal processing. unitiwil beavalled.:
d. One new scheme will be implemented for w1de ‘spread use af Poulj;ry
manure as renewable energy source and orgamc manure for -crop
production. Odisha Slate Agricullure Policy 2013: speaks, about
promotion of Organic farming. As farm Yard Nianure is in shiorisup

poultry manure can be a belter allernative. This weuld sugn
minimize environmenlal impacls ot lhe poultry industry &g weil as -
improve the heallh of the Soil and bring. ghout sustainali v i
Agriculture facming. On farm trial and demonstration. will be:ta

educate farmers regarding use of poullry manure as-crop lan
and fo significantly minimize enwronmental ‘impacts of 1he---:'

industry.
4. Effective date of the Scheme: The henelil of the scheme will-be: efreclwa from.

the dale of release of Govi. Nolification.

5. The Poultry.Entrepreneurs will also get following_-_;lg.giqgﬂ_,t's;:_

a. 100 percent.stamp duty exemplion will be aliowed.on purchase:of! fAd
part of the state (maxlmum 10 acre for one layer unit and: € acfe: f

fram the Chiot District of Veterinary Officer of the: cancemed Dlstnct\wﬂl ba

mandatory.
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b. Exemption of conversion charges u/s 8(A) of the OLR Actfor conversion of

9

agricullure fand to homestead lana (or Foultry I-arms: will berallowed,

c. Feed Mixing Plant catering to the exciusive need ofpoultiy:ferm asiacapti
unit and using electricity within 20% of the total coniract:damand:af
will be treated as agriculivre/ allied activity, for the 'p:u'rjbi:ise-’-b‘fée!ecl

d. Convergence of subsidy/ incentives to he encouraged from Government:
departments/ Organizations ¢ Institute for this pUrpose,
e. Government land ¢an be given on laase basis for sefting up.of pouncyzuni'is.
8. The wide extansion & publicity of the schemes will ba done through Director; )&
PR, Odisha.
7. One District level Coordination Unit under the Chairmanship of District‘Céllector

will be set up for assisting the entrepreneurs through single windq_&w<sy,s__t¢m;;-:$1mi_!§_ﬁl_y;.a»_

State level Coordination committee under lhe Chairmary;
Commissioner will be set up-for review and moniloring in every qu'ar-_'t}e'_r,..

8. APICOL and Directorate of AH & VS will set up Project Monitoring. U_nit.-i:(ErQ}IQE)f;fGr-
working oul the targels and region wise spread of the uniis in the State and for
organization of Workshops/ Investment Campaigns/ Meelings eley for implementation.ang-
monitoring of the Poultry development activilies, The local entrepreneurs: Will' Be'_' riefad:
about the Pouitry Policy and encouraged for investment in the Slate. The. PM!J Wil

systems presently being followed. Suggestions received from the enlrepreneurs shall be

given sincere thought for implemeniation.

9. Administrative order regarding implemenlauon of the scheme. avallablli y

depariment separately, Tha effectwe implementation and momtormg of the Scheme

gone by Project Monitoring Unit.
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Annextre-l

District Wise Target for New/ Expansion of Layer Poyltry.Birds

St Narme of the District Target for commercial layer birds:(inLakh) |
Ne. | 2015-16 | 201617 | 201718 | 201849 | Total® }
P11 Angul 1.0 1.0 1.0 0
““““ 21 Cuttack 10 1 15 | o
3| Dhenkanal 10777 s T 0
- Ga i T e TG
5 “Kendrapada 1.0 1o ] 1o
©'6 | Mayurbhan 1.0 R T S I
¢ 7 | Puri 1.0 N5 1.0
g T Baiasors 0.5 1.0 0.5
9 | Bhadrak 0.5 10771 o5
10 | Bargarh 0.5 1.0 0.5
11 | Jagatsinghpur 0.5 1.0 05
12 | Khordha 0.5 15 | 05
13 | Jajpur 0.5 0.5 0.5
14 | Jharsuguda 0.5 10 | 05
{15 | Katahandi 0.5 | 1.0 0.5
6 | Keonhar 05 65 o5
17 | Koraput 0.5 0.5 0.5
18 | Nayagarh 0.5 15 05
19 { Rayagada 0.5 1.5 0.5
20 | Sambalpur 0.5 15 0.5
21 | Sundergarh 0.3 0.5 0.3
"227| Bolangir 0.5 15 0.5
23 | Deogarh 0.2 0.5 0.2
24 | Gajapati 0.2 0.5 0.2
- 25 | Kandhamal 0.3 0.5 0.3
26 | Malkangirl 0.3 05 0.3
{"27 | Nawarangpur 03 05 0.3
28 | Nuapada 0.3 05 | 0.3
29 | Subamapur 0.3 0.5 0.3
30 | Boudh 0.3 0.5 0.3
- Total 165 | 27.0 16.5

e R N g e S
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11
Annaxure-ll
DISTRICT WiSE TARGET FOR NEWi’ ExPANsaon OF BROILER BIRDS INLAKHS
- Name of the - R
S). No. o 2015-15 2016-17 | 201718 2018-19 | Total
District
K Anugul 04 | 04 04 04 | 4B ]
— 5 [ Balangr ~6a | o4 0 4 | %6 |
,_“é'ﬂl Balasore 'IHG‘J" b4 | 04 0.4 -6
T Teemean | 04 -~ 8F | 04 | *8
T 5 [Bhadrak """"" a1 04 04 0.4 16
11 %t Boudh R R  H PR 0.4 1.8
“1 s amrer - " oa 0.4 1.6
8 Deogarh - 0.2 .8
| Bhenkanal R 04 {6
Gajapatl 0.4
Ganjam ] o4 [ 18 4
E@memm ] 027 . [TuE
Jajpur 02 8
‘ 74| Jharsuguda 0.4 wE
15 | Kalahandi T 02 0.2 8 |
T iKandhamal 0.2 9.8
747 | Kendrapada 0.2 0.8
18 Keonjhar 0.2 8
19 Khurda 0:2
20 | Koraput 0.2
21 Malkanagiri 0.2
22 Mayurbhanj 04
23 Nuapada 0.4
24 Nabarangapur D4
25 | Nayagada 0.4
286 Puri
27 Rayagada
28 Sambalpur
29 Songpur
T30 | Sundargad -

L

[ State Total:

7Y X N
:‘/ f
& [ P Datia
I: r,ih “ m !
L\ Ren M 02156 g
v A .

>, 4«.};;\ 4N

WD ey -

[ ,:_:. - ‘-‘J J;‘ .
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This will come into force wilh immediate effect from date of iszue of lhis Resolution: ‘
in Odisha Gazetle.

The Finance Department vide their File No.FIN-ESI-MEET-0016-2014 dated B7th
September, 2015 have concurred in the Policy. This has beé‘n*--{':_bjm’-;‘arr_e__‘ci;. in by E
Department vide their UOR No.738(PRS)E dated 21st September, 2016 &Reva 3 3
Disaster Management Department  vide heir UOR  No {01PSR&DM dated: 10th
Seplember, 2015 2

This has got the approvai of lhe Cabmel in their 15th mesting held on. 30th
September, 2013, ;

QRDER

Ordered that this Resolution be published i the extradrdinary: fssue-of the Qdisha
Gazeite and copies.thereof be forwarded to all Departments/ail‘Heads of Depa
Accountant General; Odisha, Bhubaneswar.

By Order of the Governor :
i
BISHNUPADA SETH ]

Commissioner-currSecretary tquﬁbvémé@nt--
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Printed and published by the Directur, Pruting, Sationury and Publication, Clisha; Cuttatk 10¢
Ex Gaz.882-173+1000 o
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Under Section 18(1) read with Section
14(1) and 15(1) of the National Green
Tribunal Act, 2010)

Original Application No. 54 /2023/EZ

Pravash Kar Mohapatra

Applicant

-Versus-

Ministry of Environment, Forest

and Climate Change & Ors.

Respondents

AFFIDAVIT-IN-QPPOSITION

affirmed by Vidyasagar Punja A on
day of August, 2023

Pran Gopal Das
Advocate
12/2, Old Post Office Street,
First Floor, Kolkata- 700 001.
9830015499 (M)
E-mail- prangopaldas@hotmail.com
Regd. No.- WB/682/1999
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